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1955.    [Placed  in    Library,    See No. 
54/57] 

(il) Notification No. 52, dated the 27th 
April, 1957, relating to the allowance of 
drawback in respect of duty-paid foreign 
tobacco used in the manufacture of Pipe or 
Cigaratte tobacco. 

(iii) Notification No. 53, dated the 27th 
April, 1957, publishing the Customs Duties 
Drawback (Pipe and Cigarette Tobacco) 
Rules, 1M7. [Placed in Library, See No. 
61/57 for (ii)  and (iii)] 

(iv) Notification No. 54, dated the 27th 
April, 1957, publishing certain amendments 
in the Customs Duties Drawback (Cigarettes) 
Rules, 1955. [Placed in Library, See No. S-
55/57] 

ELECTION     TO     THE     NATIONAL 
FOOD AND AGRICULTURE ORGA-
NISATION  LIAISON  COMMITTEE 

MR. CHAIRMAN: Shri P. S. Raja-g opal 
Naidu, being the only candidate nominated 
for election to the National Food and 
Agriculture Organisation Liaison Committee, 
I declare him to be duly elected to be a 
Member of the said Committee. 

MOTION FOR ELECTION TO PUBLIC 
ACCOUNTS COMMITTEE 

THE MINISTER FOR PARLIAMENTARY 
AFFAIRS: (SHRI SATYA NARAYAN SINHA) : 
Sir, I beg to move the following Motion: 

"That this House concurs in the 
recommendation of the Lok Sabha that the 
Rajya Sabha do agree to nominate seven 
members from the Rajya Sabha to associate 
with the Public Accounts Committee of the 
Lok Sabha for the period commencing from 
the 1st June, 1957 to the 30th April, 1958 
and do proceed to elect, in such manner as 
the Chairman may direct, seven members 
from among themselves to serve on the said 
Committee." 

MR. CHAIRMAN: The question is: 

"That this House concurs in the 
recommendation of the Lok Sabha that the 
Rajya Sabha do agree to nominate seven 
members from the Rajya Sabha to associate 
with the Public Accounts Committee of the 
Lok Sabha for the period commencing from 
the 1st June, 1E57 to the 30th April, 1958 
and do proceed to elect, in such manner as 
the Chairman may direct, seven members 
from among themselves to serve om the 
said Committee." 

The motion was adopted. 

PROGRAMME    OF    ELECTION    TO 
PUBLIC  ACCOUNTS COMMITTEE 

MR. CHAIRMAN: I have to inform the 
Members that the following dates have been 
fixed for receiving nominations and for 
holding election, if necessary, to the Public 
Accounts Committee: — 

1. Number of Members to be elec- 
ted—Seven. 

2. Last date and time for receiv- 
ing nominations—29th May, 1957 
upto 3 P.M. 

3. Date and time of election—30th 
May, 1957 between 3 P.M. and 5 
P.M. 

4. Place of Election—Room No. 29, 
Ground Floor, Parliament Hous«. 
New Delhi 

5. Method    of    Election—Propor- 
tional representation by means of 
the single transferable vote. 

THE   BUDGET   (RAILWAYS),   1957-
58—GENERAL DISCUSSION 

MR. CHAIRMAN: We come to the 
Railway Budget. Mr. Rajagopal Naidu. I want 
to say that the leaders of parties will be given 
about half an hour and others fifteen minutes 
each. 
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SHRI P. S. RAJAGOPAL NAIDU (Madras): 
Mr. Chairman, the Railway Minister deserves 
to be congratulated on presenting this Budget. 

Sir, I am not a financial expert nor do I 
profess to know anything about finances, but 
on a reading of the Budget speech and the 
various papers that had been distributed along 
with the Budget speech I find that the 
finances of the Railways are really sound. 
Hon. Members are aware that the Ministry of 
Railways had originally prepared their Second 
Five Year Plan for an estimated outlay of Rs. 
1,480 crores. That was considered as the , 
minimum required by the Railways for the 
necessary extra rail transport capacity for 
goods and passenger traffic. It was estimated 
that there would be an increase of 30 per cent, 
in passenger traffic and an increase of 60:8 
million tons in goods traffic generally by the 
end of the First Five Year Plan. 

Sir, the railway plan as originally submitted 
to the Planning Commission provided for the 
construction of 3,000 miles of new lines, but 
due to the overall financial resources of the 
Government the estimate of the Railway 
Ministry was sufficiently pruned and cut 
down by the Planning Commission, and the 
Railways were allotted only Rs. 1,125 crores 
out of which Rs. 375 crores were to be found 
by the Railways over the plan period from 
their own resources. 

Sir, with a view to conform to this latest 
allotment provision was made for an increase 
of only 15 per cent, in passenger transport 
and a total of only 162 million tons in goods 
transport. Sir, the reduction in passenger 
transport has really affected passenger traffic, 
and we are able to see that the net result of 
the cutting down of th© plan which had 
originally provided for an increase of 30 per 
cent, in passenger traffic has really made the 
passenger traffic very bad. There is 
overcrowding in the Railways, particularly   
in  the  third  class,   and    we 

find this overcrowding is on the increase. 

Sir, I find now a provision is made for an 
increase in only the transport of parcels and 
the transport of goods, but I do not find 
anything provided, in this Budget for the 
increase in the passenger traffic. Sir, if 
attention is not paid to this aspect, namely, for 
making an increased provision for the 
passenger traffic there will be very heavy 
over-crowding in the trains and the Railway 
Minister will be left in a dilemma by the time 
he presents the next Budget. 

Sir, on the experience of the first year of the 
Second Five Year Plan the Railway Minister 
now thinks that he has to make an overall 
provision of 180-8 million tons of goods to be 
carried by the end of the Second Five Year 
Plan. Sir, a provision was made for an 
additional capacity of only 42 million tons, 
and now, over and above that, he has to make 
an additional provision of 20 million tons by 
the end of the Second Five Year Plan. Sir, on 
a rough basis it is anticipated that an 
additional amount of over Rs. 100 crores at 
the present price levels would be required to 
carry this 180'8 million tons. It is expected 
that the cost of labour and essential materials 
like steel and cement would rise and that that 
would cost Rs. 100 crores. 

I find, Sir, that the Railway Minister has 
proposed two kinds of increase in freights. One 
is doubling the present 6i per cent, 
supplementary charge on goods and parcels 
freight, and the other, of course he has con-
veniently left to the Finance Minister, that is, 
an increase in passenger fares, up to a limit of 
30 miles 5 per cent.' and over and above that 
up to a certain limit 15 per cent, and beyond 
that 10 per cent. Sir, I do not know why the 
Railway Minister had conveniently left the 
matter of increasing the passenger fares to the 
Finance Minister. This procedure sounds to me 
a bit novel though I find that 



 

under article 269 of the Constitution a tax can 
be levied on railway fares and freights, the 
proceeds of which will go in turn for 
distribution to the States. I fail to see why the 
Railway Minister himself could not have in-
creased the fares, and in that case also this 
amount could be distributed to the States. 

SHRI J. S. BISHT (Uttar Pradesh): How? 

SHRI P. S. RAJAGOPAL NAIDU: My 
friend asks me, "How?" Where there is a will 
there is a way. 

Sir, another curious thing I would like to 
point out is that the General Budget was 
presented within twenty-fours after the 
Railway Budget was presented, but at page 4 
of the Railway Minister's speech we find this 
sentence, namely, "I have not made any 
changes in the passenger fares as my 
colleague, the Finance Minister, is considering 
this matter." I am sure, Sir, at the time when 
the speech was made by the Railway Minister 
in the other House the Finance Minister and 
himself could have certainly considered over 
the increase in passenger fares, namely, of a 
tax being levied on the passenger fares. Even 
though that right has been made over to the 
Finance Minister I wonder why the Railway 
Minister could not have at least mentioned in 
his Budget speech that the Finance Minister 
would come out with a tax on railway fares. 
There was no secret about it. There is nothing 
wrong in people knowing twenty-fours before 
. that railway fares were going to be increased 
after a certain date. It is not such a great secret 
as not to be informed to anybody at that time. 
Sir, I am sure that this practice of giving up 
the rights of the Railway Minister to the other 
Ministry would not be continued hereafter, 
and let this be the first and the last time when 
such a procedure is adopted by the Railway 
Ministry. 

Sir, I find that assistance is being sought 
from the World Bank for financing the 
Railways.   I find that a 

delegation from the World Bank has already 
come to our country and that negotiations are 
under way for assistance from the Bank. I also 
find from the newspaper reports that the 
World Bank is very much impressed with the 
Indian Railways and that they would be 
coming forward with loans. Sir, if that is the 
case I am sure the original outlay as proposed 
by the Railway Minister namely, Rs. 1,480 
crores could certainly be adhered to, and the 
proposed new railway lines would be laid as 
proposed by the Railway Ministry, and certain 
areas which are now neglected, particularly in 
the south, will be thought of by the Minister, 
and new railway lines will be laid also in the 
underdeveloped areas in the country, namely, 
in certain parts of Orissa and other places. 
Having said this much, I would like to deal 
briefly with the Mahbubnagar accident 
inquiry. Sir, i glanced through the Report of 
the Railway Inspector, at any rate, his 
conclusions, the Report of the Single Member 
Commission of Inquiry appointed by the 
Government of India, the single Member 
being a Justice of the High Court of Bombay, 
Mr. Justice Sunderlal Trikamlal Desai. He was 
assisted by two assessors of whom one is a 
retired railway engineer and the other is an 
engineer of plans and designs from the Central 
Water and Power Commission. I also went 
through the Resolution of the Ministry of 
Railways on this point and after having gone 
through all these three documents, I have 
come to this conclusion, namely, that the opi-
nion of all the railway officials is one —there 
is absolutely no difference between their 
opinions; they are all of one opinion—and the 
opinions of the other two, namely, the Judge 
of the High Court and Dr. Rao of the Central 
Water and Power Commission are one. These 
two are of one view. 

Sir, to deal with the opinion of the 
Government Inspector of Railways, the cause 
of the accident, according to him is,  'The 
bridge structure, thera- 
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(Shri S. P. Rajagopal Naidu.) fore, could 
not have caused or contributed to the 
accident.' The question is whether the 
ventway of the bridge was sufficient to 
discharge certain cusecs of water. The finding 
of the Railway Inspector is, as I have read out, 
that the bridge structure could not have 
caused or contributed to the accident. The 
particular reason which he gives is that the 
rainfall in the catchment area was abnormally 
heavy and sudden. He also says: 'All the 
precautions that human ingenuity could think 
of had been taken but nature can always 
outwit human ingenuity and this occasion is 
one such. I, therefore, do not hold anyone 
responsible for the accident.' Now, after the 
receipt of this Report from the Government 
Inspector, the Government of India appointed 
a single-member Commission and according 
to the findings of the Commission there are 
two reasons. One is given on page 43 of the 
Report: 

"I have reached the conclusion that the 
principal cause of the accident was that the 
ventway of bridge 229 was inadequate to 
accommodate discharge of flood water 
resulting from 2 to 2J inches of rain which 
fell in the catchment area." 

The second reason he gives is this: 

"I have also reached the conclusion that 
another cause of the accident and one 
which has also required serious 
consideration was that the watch kept at 
bridge 229 on the night of 1st September 
was not adequate because it was not safe or 
prudent to group bridges 229 and 233 for 
being looked after by a single watchman." 
And while dealing with the responsibility 

of the Railways he says that both the Chief 
Engineer and the Engineer under him are 
responsible for this accident.    He goes  on: 

"It is for these reasons, which I have 
sketched, that the Central Railway must be   
said   to be res- 

ponsible for the accident. Omission 
by the engineering department of 
the Railway to maintain an ade 
quate ventway for the bridge and 
omission to enforce fulltime watch 
at the bridge during monsoon be 
fore remedial measures could be 
taken, renders the Railway res 
ponsible on the ground of negli 
gence ...........    Having  regard to   the 
hilly terrain, the meteorological data 
available for Mahbubnagar and Its vicinity 
and the other relevant facts which I have 
already discussed, it is not possible for me 
to take the view that 2 inches to 2J inches 
of rain in one hour or a little more than an 
hour in the catchment area of the Nalla was 
an act of God. Nor is it possible for me to 
accede to the suggestion that this was a case 
of inevitable accident. An adequate 
waterway was of vital importance and till 
remedial measures were taken it was 
equally vital to see that close and conti-
nuous watch was maintained at the bridge." 

He was assisted by two assessors. One of 
the assessors, as I have already said, is Mr. 
Mitra, a retired engineer of the Railway 
Department. His opinion, found on page 63, 
is: 

"I am, therefore, of the opinion 
that the cause of the breach at 
Bridge No. 229 on the night of 1st 
September 1956 was the intensive 
but abnormal local rain during an 
hour or so coming down the nulla 
and striking the unconsolidated 
newly made up gaps in the Rail 
way embankment.    It  is  true ________ * 

I would like the House to note this 
sentence: 

"It is true that if the ventway had been 
wider, even this excessive and abnormal 
flood might not have seriously damaged 
the new embankment." 

Sir, even the retired engineer of the Railway 
feels that if the ventway had been wider, this 
accident would not have happened. 



 

Now, coming to the opinion of Dr. Rao, he 
completely -agrees with the view of the High 
Court Judge of Bombay.    He says: 

"The principal cause of the accident in 
my considered opinion was the heavy 
concentrated rainfall of about 2" per hour 
or over in the catchment area and 
insufficient ventway." 

Now, Sir, the opinion of the High Court Judge 
and also that of Dr. K. L. Bao of the Central 
Water and Power Commission are one and the 
same so far as the capacity of the ventway to 
discharge this rainwater is concerned. The 
opinion of Mr. Mitra also is—it is rather 
qualified—that if the ventway had been wider, 
this accident would not have happened. Now, 
the Government have come out with a 
Resolution that has been issued by the Railway 
Board, and the whole blame has been cast on 
the single watchman—I forget his name—and 
it is very curious that after this High Court 
Judge and the assessors have'* come to the 
conclusion that the accident was due to the 
smallness of the ventway, this Resolution 
should have been passed throwing the entire 
blame upon one watchman. It is said there: 

"Taking all the facts into consideration, 
Government are of the view that there was 
no error in the original design of the bridge 
when it was built in 1916 and that no 
responsibility attaches to the Central 
Railway Administration or to its senior 
Engineering officials in not having selected 
this bridge for an increase of waterway 
subsequent to the Jangaon accident in 
1954." 

While    placing the responsibility, the 
Resolution reads in paragraph 10: 

"Government consider that the bridge 
watchman tarried much longer than was 
justified or necessary at bridge No. 233 
during the critical period on the fateful 
night 

when, having become aware of the 
breaches in the railway embankment on the 
Mahbubnagar side, he did not, as a measure 
of common prudence, hasten to bridge No. 
229 immediately after protecting the line 
with detonators on sighting the danger 
signal exhibited by the patrolmen on the 
Mahbubnagar side. The watchman was, 
according to his own evidence, aware of 
his responsibilities in regard to bridge No. 
229 and it is unfortunate that he failed to 
react in a manner which his longstanding 
experience in railway working should have 
impelled him to do." 

Again they go on: 
"While holding that there has been no 

negligence in respect of the provision of 
adequate waterway for this bridge, 
Government cannot but express profound 
distress at the loss and injury to life and 
damage to property arising out of un-
precedented floods .... Not withstanding the 
view of Government that, in the matter of 
adequacy of watch, no negligence or lack of 
forethought can reasonably be attributed to 
the officers of the Central Eailway 
Administration, they are of opinion that 
once a decision had been taken to exercise a 
watch on bridge No. 229, after the repairs 
had been executed following upon' the 
breaches of August 1, 1956, it would have 
been more prudent to have posted an 
exclusive watch on the bridge, having 
regard to the purely local circumstances that 
the approaches of the bridge were in cutting 
and on a curve. This omission was an error 
of judgment on the part of the local 
executive officials." 

That is how the Resolution ends. What I am 
trying to submit is that I do not know how far 
the Government is justified in coming 
forward with a Resolution of this type. A 
commission was appointed to investigate into 
this matter and in ordinary circumstances it 
should end there. But the  Government     has  
come forward 
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[Shri P. S. Rajagopal Naidu.J with a 
Resolution overriding the decisions arrived at, 
for the cause of this accident by the 
Commission. It appears to me to be something 
novel. I do not know how far the Railway 
Ministry is proper in coming forward with this 
Resolution. But in my opinion I find that the 
opinion of the railway authorities, of the 
Government Inspector of Railways and Mr. 
Mitra—though a retired engineer—is one; and 
the opinion of the retired—I do not know 
whether he is retired or not—High Court 
Judge of Bombay and that of Dr. Rao of the 
Central Water and Power Commission is the 
other on this point. And I leave it to the hon. 
Railway Minister to judge as to which will be 
correct and which will not be correct. 

Sir, I would like to deal, briefly, with 
certain matters which are of local interest so 
far as I am concerned. A new survey is being 
undertaken between Vellore and Conjee-
veram. As you know, there is already a 
railway line in existence in the Madras 
Bangalore route. We have a railway line 
between Vellore and Arkonam. The new line 
proposed will be parallel to Vellore Arkonam 
route. If a line is to be laid in that route, the 
maximum depth at any place would be 
between three miles and ten miles. I do not 
know why a new railway line is to be laid in 
that area between Vellore and Conjee-veram. 
And it is said that it is to relieve the stress on 
the roadways that this new railway line is 
proposed. I have no objection to a new railway 
line being laid in that area. But I would 
suggest that if a new railway line is to be laid, 
let it be laid in that area which is not at present 
served by any railway. I would even suggest a 
railway line can be laid between Vellore and 
Tindivanam connecting some important 
centres like Cheyyar, Wandiwash and other 
areas. But I cannot understand why a railway 
line is to be laid between Vellore and 
Conjeeveram which would be almost parallel 
to Vellore and Arkonam 

line and which will run at a depth of between 
three and ten miles. I want the Railway 
Ministry to seriously consider this matter. 

Then, a word about the de luxe vestibuled 
train that has been introduced. We should feel 
proud and we should congratulate the Railway 
Minister for having introduced this air-
conditioned de luxe vestibuled train. I find it 
is getting increasingly popular day by day. I 
had the privilege to travel on the very first day 
when this vestibuled train was introduced 
from Madras to Delhi. I felt that I was 
travelling in one of the trains either in Europe 
or in the U.S.A. ' I have travelled widely in 
trains ilk, Europe and U.S.A. and I could 
easily compare this railway with any other 
railway either in Europe or in America. 

SHRI H. P. SAKSENA (Uttar Pradesh) :  In 
a poor country like India. 

SHRI P. S. RAJAGOPAL NAIDU: So far as  
ladies are concerned. . . 

SHRI AKBAR ALI KHAN (Andhra 
Pradesh):  Poor  people  are  benefited 
by it. 

Shri P. S. RAJAGOPAL NAIDU: As my 
hon. friend, Mr. Akbar Ali Khan, has correctly 
put it, the poor people have the maximum 
advantage. By paying a minimum fare, they 
get the maximum advantage in travelling by 
this vestibuled train. But one thing I have got 
to say about the first class in that vestibuled 
train. Normally, in the first class air 
conditioned coaches in the other trains we 
have fourteen berths, but in this the same area 
is being utilised for having twenty berths. As a 
result of it, the berths are very narrow. Further, 
I find that there are no wash basins in the 
compartments and all the twenty passengers 
will have to go to only two bath rooms. I am 
sure it will not cost much if a wash basin is 
provided for in every compartment and I am 
sure the Railway Minister would look into this 
matter and see that this defect is made good. 



 

Then, Sir, I would like to mention a word 
about the  catering in      the Grand    Trunk    
Express.    No    doubt catering   in   the   
yestibuled   train    is really good.    I must 
admit that    the catering is really good,  
though it is priced high.    But the catering in 
the Grand Trunk Express, ever since this 
catering has been taken over by the 
department, has become worse. When the 
contractor was having the catering in the 
Grand Trunk Express, we have been agitating 
that the stuff was bad and the catering should 
be taken over departmentally. I am not speak-
ing on behalf  of the  contractors.    I am one 
of those who have been from the  beginning  
agitating  that  departmental catering should be 
introduced. But I want at the same time the 
Railway    Ministry    should   see that   the 
catering   is   improved.     It   is   getting very  
bad and  I    may    tell    you    I remember 
that I made a remark in the  suggestion book  
or in  the  complaint  book—whatever  you   
call  it— that the rice that was supplied to me 
one  day  three  or  four months  back was very 
bad.    I had made a note of it in the book that 
this kind or rice I had not    tasted    even in    
the worst ration  times  in  the  history   of    
our country.   It was so bad.   Usually I do not  
exaggerate,   but  that  was  really a bare fact. 

Lastly, I would like to mention about the 
punctuality of the railways. I find that it is 
very much lacking, excepting this vestibuled 
de luxe train which keeps to the correct time. 
I am told that so far this train has not reached 
late at all, at any rate between Delhi and 
Madras and Madras and Delhi. But I find 
invariably the Grand Trunk Express reaches 
two hours late or three hours late. Not only 
the Grand Trunk Express but even trains 
which run only for short distances, reach their 
destinations one or two hours late. I see no 
reason for this. I feel that there should be 
punctuality maintained   There are several 
occasions when I had missed  a  connecting 
train       to 

Delhi or the plane to Delhi. Even if the train is 
to travel a distance of" one hundred miles, 
there is a delay of one hour or two hours. So, I 
would like to see that operating efficiency is 
maintained by the railways and unless that is 
done, I do not think that we can say that we 
have perfected in the matter of the running of 
our railways. That is all I feel I have to submit 
in this matter. 

Once again I congratulate the Railway 
Minister for coming forward with this Budget 
and also for the all round improvement which 
he has made in his regime as Railway 
Minister. 

Mr. CHAIRMAN: Dr. Shrimati Seeta 
Parmanand.   Fifteen minutes. 

DR. SHARIMATI SEEAT PARMANAND 
(Madhya Pradesh): Mr. Chairman, I would 
like to begin by complimenting the Railway 
administration on the array of achievements 
that they have themselves depicted pictorially 
and graphically in these two booklets 
"Towards' Better Conditions of Travel" and 
also "Report by the Railway Board on Indian 
Railways" and the other book on Indian 
Railways. 

[MR.    DEPUTY    CHAIRMAN    in    the ' 
Chair.] 

I would like to point out at the same time 
that these occasions are not meant only to give 
compliments, but they are ment really to make 
suggestions on the floor of this House, 
specially because otherwise the officers 
concerned are often complacent to the extent 
of not even replying to letters of Members of 
Parliament. It also shows incidentally what 
they must be doing with regard to letters or 
complaints sent by other persons. 

While dealing with the statements made 
here in this book, Report by the Railway 
Board on Indian Railways, giving their 
achievements, as far as my zone is concerned, 
from a cursory glance I would like to mention 
that there are some inaccuracies. 
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[Dr. Shrimati Seeta Parmanand.] there; and 
in such a book written under the authority or 
in the name of the Railway Board, there 
should not ba such inaccuracies. They say on 
page 106, 'raising or lengthening of platforms' 
and they mention the platform at Nagpur. I do 
not know what kind of lengthening it is that 
even today, every day the coaches or the 
bogies that are attached at Nagpur have to be 
outside the platform, more or less, on a slope 
and people have to climb, as they climb high 
stairs. This should not be the type of work that 
is done and that should be mentioned here. 

Similarly, I find the mention of completion 
of retiring room at Nagpur in this Report for 
1955-56, but since I know that a retiring room 
at Members—that a conference of Aslan-
Nagpur has been in existence for some time 
there, I would also like to mention it. There is a 
mention of completion of the platform at 
Parasia. The other day, after two years I had 
occasion to get down at that platform. It is 
surprising that when a new platform has been 
built, it is again so low /that it should have 
been rather not built. Why build in this manner 
to cause inconvenience to passengers? I do not 
know where the money meant for the platform 
has gone? Incidentally I would like.the 
Railway Minister to make occasional enquiries 
as a sort of sample enquiry in different places 
in view of the rampant corruption that is going 
on or is always attributed as going on in the 
Railways, with a view to finding out how much 
of the money allotted to Railways is really 
spent fully and adequately on this. Sir, while 
talking about these improvements effected, I 
would like to mention one more thing about 
the way in which these various architects, 
engineers or people in charge of execution of 
the construction works are doing things. Their 
attitude in doing the thing is just to do them 
according to a certain set plan or pattern or 
theory and not from a practical point of view.    
I would like to men- 

tion that knowing the way the bearers and 
others do things—they do not keep clean 
hands and so do the passengers even—they 
have not taken care to put either glaze type of 
tiles or even oil paint in which case the place 
could be washed every day, or even at places 
where people come out from pantries into.the 
dining hall or get down from the kitchen into 
the dining hall. The result is that within a few 
weeks of a new building being constructed 
patches of dirt and other things on the walls, 
wash basins, etc. are in such profusion that 
perhaps all the newness of the building and 
the beauty of the thing is lost. These are little 
details. I could give thousands if I had the 
time. But I feel that it is the attitude of these 
men in charge to do the things mechanically 
without the least concern or care that is 
responsible for all this, and I would appeal to 
them that they should do everything as they 
would do for their own homes. I am quite sure 
that they would never leave these things in 
this fashion in their own homes. Sir, I may 
mention in this connection that some 
improvements have been made on the basis of 
my suggestions. 

Sir, I would like also to mention that the 
Railway Administration which gets boquets 
for doing so many things—because so much 
money is available to the Railway Board 
which is all their own, being separate from 
General Administration—should see that 
every pie of the money spent on every item is 
made good to the public. Before I go to other 
matters I would like to thank the Railway 
Minister who at last after two years has taken 
prompt action on my suggestion, made during 
my last speech also in March, in which I 
narrated the harrowing difficulties to which 
the passengers at Nagpur station were put by 
the railway authorities not attaching a through 
bogie from Nagpur to Jubbulpore, and I am 
glad to say that from the 1st of May this has 
been done, and I am sure that people —ould 
be thankful for this.   I do not 

1757    Budget  {Railway*),      [ RAJYA SABHA ]        General Discussion    1758 
         1957-58— 



 

want to go into the various things which I 
want to get done, because I feel that if the 
Railway Administration is in that same 
receptive and cooperative mood, they will be 
attending to those things. 
Before I turn to the other points I would also 
like to point out to the Railway Minister, who 
always has, having once been the Labour 
Minister, the conveniences of the poor people 
nearer to his heart, that there are stations like 
Anuppur between Bilaspur and Katni where 
during the winter nights the people have to 
wait for two hours or more in the open. The 
result is that the one waiting room is crowded 
by people who can assert themselves, and the 
other simple people that are left in the dew 
have to huddle themselves actually on the 
platform or in the open. I hope before any 
new construction is undertaken, a survey of 
these stations should be made and some 
covered shelter should be provided for these 
people. I.would also like to mention that the 
Delhi Station has been built up nicely and it 
looks very impressive and for a metropolis it 
is a good station. Even there a little care has 
not been taken to provide a sort of dividing 
rail on the bridge road so as to separate the in-
coming and outgoing passengers in the right 
and left directions. That would not only save 
time but avoid accidents to people. These are 
little things but they show how things have 
not been cared for by people in charge of the 
construction work. 

Now, Sir, I would come to a problem in 
which I have taken special interest, and that is 
catering. Sir, departmental catering has been 
introduced for the last year and a half and it is 
all to the good because when we are moving 
towards a socialist pattern of society, it is 
necessary that Government should gain 
experience and make this amenity available to 
the people in the best way possible. But, Sir, 
what is our experience? I am very sorry to say    
that nowhere    is 

there any indication in the various book* of 
accounts submitted to us of the profit and loss 
position of this huge department. Only in 
license fees Government used to get Rs. 25 
lakhs before the last, two years. Then, Sir, the 
rent for the various refreshment rooms, etc. 
was there. In addition, the caterers used to 
make a good deal of profit. But what is the 
position now? Though Government has not 
conveniently given the figures here, I am sure 
the Deputy Minister will come out in his 
speech giving the figures of sales everyday. I 
hope that in those figures would be included 
the receipts of all the small vending stalls and 
every little contractor that were on the 
Railways, not only of the railway caterers. 
When I am told that the daily sales in Nagpur 
are Rs. 800 or at another station, Bombay, Rs. 
7000— I have got the Catering Advisory 
Committee's Report here—it includes the 
receipts of all catering contractors on the 
Railways, that is, vegetarian, non-vegetarian, 
various other things, fruit, milk, everything. 
Sir, when others are making such huge profits, 
it is not understood why Railways should run 
these concerns at a loss, and ail of them are 
being run at a loss. That is the reason why 
they have not mentioned the figures about the 
profit and loss account on such an important 
item. Even in Delhi Station I venture to say 
that the annual loss is, Rs. 50,000, where they 
should have run it at a thumping profit. So, 
why I am criticising these is that Government 
should take up all these concerns, but at the 
same time Government should not get a bad 
name that it cannot run such a small thing 
which an ordinary 'konchawalla', or every 
Tom, Dick and Harry in the world, not only in 
this country, runs at a profit. It may be pointed 
out that the overhead charges are heavy, but I 
should like Government, with the co-operation 
of the people who have run it at a profit, to 
reduce the overhead charges. I have been 
given the authority to supervise the catering of 
Grand Trunk Express and some other stations 
on the Central Railway.    It is very difficult    
to get 
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[Dr. Shrimati Seeta Parmanand.j into the 
train and examine things every time. But once 
or twice I have seen and I have found that 
there is no account kept of the provisions 
given to the cook and the number of meals 
produced. Unless these are allied, how can 
anything be run at a profit? There is a lot of 
leakage. Even every housewife knows how 
this could be done. This simple thing is not 
done. It is no man's property. As I was 
observing the day before yesterday, the 
Railway has to inculcate in its workers that 
"this is your own work" and that it is a 
commercial concern. I would even advise 
Railways to have some system of incentive 
bonus. 

Sir, I would like to come to the treatment 
that has been given to the contractors, even 
the small vending contractors. With regard to 
the contractors, though we wanted to intro-
duce a socialist pattern of society, it was not 
necessary to turn them out of business lock, 
stock and barrell overnight, as it were. We 
have to consider them as our own brethren. 
'Contractors are not criminals; they are the 
citizens of this country. They deserve a good 
treatment and they should have been given 
catering opportunities even by this Catering 
Committee which says that the aim of this 
Departmental catering is to work in co-
operation with contractors and to improve 
catering based on their experience. That 
should have been so; but, in practice, the 
matter is different. I would like to put it before 
the hon. Minister that the people who have 
been given the power to deal with Ithis, 
people who have been pro moted suddenly to 
become Additional Members of the Railway 
Board or whatever it is, do not bother to see 
whether justice is meted out to their own 
brethren. There has been so much of 
nepotism. While some contractors are not 
given contracts for more than a specified 
number, other contractors are treated 
differently. Though Brandons and Spencers 
are one, they are given a different treatment, 
while some people    have be«n 

given one vending contract. Displaced persons 
who were given a special treatment providing 
a means of livelihood, have been ousted and 
sent away lock, stock and barrel to other 
places several miles away. It is a great 
hardship to these poor people to take their 
families to other stations at long distances. 
People knowing business ought to have been 
put in charge of this catering administration. 
When a vending contract is given, it should be 
given for big stations as well as for small 
stations, so that there is a sort of smooth 
running, which would equalise their losses. 
For this it is necessary to give to the 
contractors contracts for some big stations 
along with the small ones. It is necessary to 
give them some stations not very far away. I 
need not go into details. I will speak to the 
hon. Railway Minister in the presence of his 
officials and then we can know their defects. 
(Times bell rings.) 

Sir, it is not yet 15 minutes. 

MR. DEPUTY CHAIRMAN: You have 
taken already  15 minutes. 

DR. SHRIMATI SEETA PARMA-NAND: 
Sir, first, I surrendered my right. I had given 
my name long ago, but I surrendered my right 
to speak first.    I will just finish, Sir. 

Sir, I would like to say one word about the 
employment of the dismissed staff. Because 
we want the socialist pattern of society and 
want to have departmental catering, it does 
not mean that people who have spent twenty 
or twenty-five years as supervisors in this 
business should be suddenly left on the 
streets, looking for some other employment. 
They should be given salaries commensurate 
with what they were earning and full 
advantage should be taken of their experience. 
They should be made re-ponsible for running 
the railway catering on a profitable basis as 
they had done before. So, Sir, the case of the 
small contractor, the big contractor and the 
supervisor has to be gone 
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into personally by the Railway Minister. If it 
is left to the officials concerned, naturally the 
report will go back again to the Railway 
Minister justfying their own action. 

Sir, I would like to say one word about the 
representation of women on the various 
Committees. I made a request last year and the 
year before that on some of the Committees 
and the Zonal Committees women should be 
given substantial representation because there 
was hardly a woman representative there. Then 
a change was made. I pointed this out to the 
Deputy Minister and ultimately he gave 
thought to it and one or two women were put 
on the Committees. If we have equal rights in 
the Consti-> tution and if the services of 
women are to be utilised in the country's plan 
of development, it is necessary that they should 
be associated with the administration in these 
subjects, where they can come and give their 
time. I would suggest, therefore, that even ' on 
the Zonal Committees, apart from the small 
Catering Committees which meet twice in a 
year or so, representation to women should be 
given. In these advisory committees, there are 
two or three ladies and two gentlemen. The 
work cannot be done in that way. Women in 
different stations also have to be taken. If there 
are 30 members in a Committee, we should 
have six or seven ladies; then only it will be 
good. We do want the co-operation of women. 

I would like to point out one inconsistency. 
The railways are giving many passes even to, 
their retired personnel; they go to the extent of 
giving them passes twice a year. The Railway 
Administration, when asked to give some sort 
of a pass for use by the ladies who would be 
working at differ-* ent stations without any 
honorarium, for going over certain areas, 
replies came that it is very difficult to do so. I 
cannot understand, when they are not checking 
so much of ticketless travel, why people who 
are giving -their honorary services should not 
be 

given passes. If it is not within the 
competence of the officials concerned to 
make this concession, they should refer the 
matter to the higher authorities. 

Lastly, Sir, we are all anxious that there 
should be more public co-operation for the 
successful implementation of our Five Year 
Plan and for that reason, it is very necessary 
that people should have a feeling that there is 
full justice and no attitude of victimisation or 
nepotism in the railway administration. It is 
very necessary that the administration should 
give a fair deal to these various people who 
are disestablished. I hope that our Railway 
Minister will see to it that there is no injustice 
done so that there is an atmosphere and cli-
mate of satisfaction and enthusiasm for the 
Government's policies. 

Thank you, Sir. 

SHRI BHUPESH GUPTA (West Bengal): 
Mr. Deputy Chairman, I rise to speak on this 
Budget with the hope that the Railway 
Ministry will, with the advent of the new 
Minister, take a new look at things, because, 
undoubtedly, there is a need for this. In the 
course of my speech and within the time 
allotted to me, I would only like to touch upon 
some important aspects—and that too, in 
broad outlines—of the Railway 
administration. Railway affairs are big and 
one takes a lot of time to develop various 
themes. I cannot but attach high importance to 
the question of the relations between the 
Railway Administration on the one hand and 
the railway employees and workers on the 
other. I would also, in that connection, try to 
refer to some aspects of the living conditions' 
of the railway employees. Then, I would try to 
deal with passenger amenities; then with the 
economic aspect of the railway together with 
the administrative setup. I choose these four 
themes for my speech this afternoon. 

All of us want that our Railways should be   
run efficiently    and    that 
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[Shri Bhupesh Gupta.] they should register 
an all-round progress. There are no two 
opinions about it. Whether one is a Communist 
or a Congressman or belongs to no other party, 
we all agree on the one hand that Indian 
Railways which are the life-lines of the nation 
must be run well and efficiently to the satis-
faction of all. They have a part to play in the 
remaking of the country's economy and the 
building up of its future. However, Sir, that 
depends on how you handle the material as 
well as the human aspects of the Railway 
Administration. It is easy to set a locomotive 
in motion through a simple mechanical 
process, but to set in motion a million men in 
creative activity requires human feelings, a 
human approach and above all, the promotion 
of democratic methods. I regret to say that all 
these have been found somewhat appallingly 
wanting in the Railway Administration of our 
country. And I would be very happy if the hon. 
Minister takes the initiative in making up the 
deficit on that account. What I mention today I 
say with the fervent hope that a change in the 
outlook, approach and the methods on the part 
of the Ministers, Railway Board officials, 
General Managers and others like them will 
take place. I, therefore, demand a change of 
policy and outlook in the administration. I 
particularly appeal to Shri Jagjivan Ram who 
is the senior-most—I suppose next to Pandit 
Jawaharlal Nehru,—member of the Cabinet 
and has acquired considerable experience in 
the field of administration, to give his personal 
attention to the problems that are facing' the 
Railways today. Well, I hope he would look 
into our criticisms, not with that kind of 
approach to which they had been earlier 
subjected, but that he will consider our 
suggestions with that generosity and broadness 
that is demanded of such a responsible 
Minister of the Government. I would urge him 
not to proceed on the beaten-track which has 
produced many bottle-necks, hold-ups, 
frictions and the like in the relations between 
the workers and the employees on the 

one hand and the Railway Administration on 
the other. We want a smooth running in the 
field of industrial relation*. I would ask him 
to try our suggestions, and if they are found 
unworkable, impracticable or wrong, it is 
open to the hon. Minister to return to the 
beaten-track. Nobody can prevent him, but I 
would beg of him to give a trial to the 
suggestions that we are making and see how 
they work. 

MR. DEPUTY CHAIRMAN: Shall we sit 
through the lunch hour? 

SHRI BHUPESH GUPTA: We are 
prepared. 

MR. DEPUTY CHAIRMAN: Shall we 
adjourn till two of the clock and sit till six? I 
have 22 names before me and the list is 
increasing. So, we shall meet at two and go on 
till six. We will continue at two of the clock. 

The House stands adjourned till two. 
The  House  then  adjourned for 

lunch at one of the clock. 

The House reassembled after lunch at two 
of the clock, MR. DEPUTY CHAIRMAN in the 
Chair. 

SHRI BHUPESH GUPTA: Mr. Deputy 
Chairman, when the House adjourned, I had 
only concluded my prefatory observations. 
Now let me come to the various concrete 
problems. The main problem, apart from the 
general economic problems that the 
railwaymen are facing, is the problem of 
victimisation. We are told that the 
predecessors of these Ministers had 
rehabilitated many railway lines and all that. 
Now, Sir, in our view these industrial relations 
or the relations that exist between the 
employers and employees are very bad, and I 
think efforts will be directed along the line to 
rehabilitate them, because these relations have 
been disrupted and befouled by certain 
policies and behaviours of the Administration. 
It is hot possible to recount the tale here be-
cause there is not much time left, but 
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it is well-known that ever since 1948-49, 
charge-sheeting, suspension, dismissal, 
arbitrary transfer and punishment in the form 
of break in service had become a common 
practice in the railway administration. Scores 
of railway men were suspended in 1949-50, 
many of whom are still under suspension and 
their case remains undecided. 

SHRI KISHEN CHAND (Andhra Pradesh): 
Sir, the Treasury Benches are empty. 

MR. DEPUTY CHAIRMAN: Yes, yes. I 
have sent for the hon. Minister.    He is 
coming. 

SHRI BHUPESH GUPTA: Under the Second 
Five-/ear Plan, Sir, this victimisation has 
6omewhat been intensified in our Railways. 
Now, Sir, I will just give you some examples to 
illustrate my point. - 

No less than 80,000 railwaymen mainly on 
the South-Eastern, Northern and Central 
Railways had -been given the break in service 
punishment in 1956 alone. In the Southern 
Railway 500 railwaymen including many 
trade union leaders and workers were arrested 
and were suspended in connection with the 
spontaneous strike of 1956. Eleven were later 
removed from service. Against 46 cases are 
still pending. This is the position. Then, Sir, in 
this period again almost in every line many 
charge-sheets have been issued. It is not 
possible to give the details of all these charge-
sheets. We get information from various 
sources. Charge-sheets » are being freely 
resorted to victimise and terrorise the 
railwaymen. Now here I would like to point 
out one thing that previously the practice was 
that the Administration issued charge-sheets 
and called for replies. 

SHRI AKBAR ALI KHAN: Sir, no Minister 
is in the House. 

SHRI BHUPESH GUPTA: When they 
found that this made it difficult for them to 
arbitrarily    suspend    or 

penalise the railwaymen, they resorted to 
Article 311 of the Constitution for using this 
power for summary dismissal. Here I shall 
give you an example. I am reading now from 
an actual charge-sheet, but I will not tell you 
the name, with your permission.    It says: 

'"The President is satisfied that the 
retention of so and so in service is 
prejudicial to national security and that so 
and so ought to be removed from service." 

Then it states that it is not expedient to give so 
and so an opportunity to show cause against 
the action proposed to be taken in regard to 
him as stated above. Now all this has been 
done under Article 311 of the Constitution and 
in the interest of the security of the State. I 
have got cases of railway employees who had 
been summarily dismissed under Article 311, 
and I understand many more orders of this kind 
are being issued. How many, I do not know. 
But four cases have, come to my knowledge 
and I have reason to believe that at least eight 
orders are there in one particular section. I 
would ask the Government to explain why this 
Presidential power, and that too in the name of 
security of the State, is being resorted to. Am I 
to understand that the Indian Republic is a kind 
of toy State that gets threatened and 
jeopardised every now and then by two, three 
of four railway employees? I think it is a gross 
abuse of the constitutional power and authority 
on the part of the Railway Board to suppress 
and vanquish the legitimate demands of the 
railwaymen, to suppress the trade union 
movement of these people, to trample under 
feet the democratic rights and liberties and the 
trade union rights which the railwaymen 
cherish. I would ask the Government to explain 
this position. 

Now, Sir, the reason why they are doing so 
I can tell you. In one case where the charge-
sheet answer was given, the General Manager 
came before   the   Madras   High   Court,   
and 
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High Court's judgment of 5th July, 1956, which 
says that "If charges of this kind were to be 
held      sufficient,      no      Government 
employee can be confident of remaining in 
service beyond a week." This is what the 
Madras High • Court had to say with regard to 
a charge-sheet that was given for dismissal to a 
railway employee.    In order    to obviate the 
examination of the    charge-sheet by the High 
Court and judicial authorities,    the    Railway    
Administration today, to our great shame, has 
resorted to invoking Article    311  with    a 
view to suppressing    and    dismissing 
railwaymen.   I would ask the Government to 
put a stop to this practice. It does not speak 
well of the Administration.    It  demoralises  
the  railway-men.   It brings a blot on the 
Administration as a whole for which we are all 
sorry.    Therefore, Mr. Deputy Chairman, I 
would ask the hon. Minister to go into this 
question.   Then, Sir, there are brief dismissal 
orders also which are given, two line charge-
sheets, for example, "Your services are 
terminated with effect from 11th April,  1957. 
Arrangements    are    being    made    to settle 
you    up    immediately."   These kinds of 
charge-sheets are being given to temporary 
employees and they are being  summarily  
dismissed  from  the job.    This is how things' 
are happening on the Railways.    Now, Sir, 
there are many more cases.    I know of a case 
where the General Secretary of the    Southern    
Railway    Union    was charge-sheeted  
because    he  made    a statement in the press.    
Well, if that statement was wrong, it was open 
to the Railway Authorities to contradict that    
statement.    They    have  got    a tremendous  
propaganda    weapon    in their hands.   They 
can counteract any such statement instead of 
resorting to these   underhand   and    hit-
below-the-belt methods.   I ask: How is it that 
on the one hand you are talking about 
democracy and on the other hand you are 
persecuting and dismissing a person who in the 
capacity of a Secretary  of  the  trade  union     
comes  out with a public statement in the 
press? If he had made a bad statement, he 

must have weakened his own case. If he had 
made a good statement, the case required to be 
looked into by the Railway Administration and 
he certainly did not deserve to be so summarily 
dismissed or otherwise prosecuted. I know of 
cases where railway-men have been persecuted 
becauses they made representations through M. 
Ps. They are perfectly entitled to come to 
Members of Parliament and to make their 
representations so that we can go, tell their tale 
of sorrow, press their grievances, and seek 
redress. What are we here for? We are not here 
just tor the luxury of being here. We are here as 
the representatives of the people with a view to 
taking up their case and pressing upon the 
Government so that the grievances of the people 
are redressed. Democracy demands that such 
things should be allowed, and railwaymen 
should not be excluded from doing so. It is no 
use talking about democracy and practising 
something else. It is no use flirting with the 
shadow of democracy while snubbing its 
substance. I would ask the Government to note 
what I say. Therefore, Mr. Deputy Chairman, 
these are important matters which call for the 
consideration of the Government. I do not think 
that the Government will lose anything if 
railwaymen were to make certain 
representations through Members of Parliament 
whether they belong to our party or their party. 

Then, there are many other cases of 
safeguarding rules, disciplinary rules, security 
rules, and all that. Now, the railway 
employees are called upon to report on the 
activities of their relatives. If they do not do 
so, the Watch and Ward people are asked to 
do so. 

"A railway servant is required to prevent 
any memrer of his family from taking part 
in or subscribing in aid of or assisting any 
movement which tends directly or 
indirectly to be subversive of the 
Government which has the final say in 
deciding whether a movement is subversive 
or not. 
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If the railway servant cannot prevent 
his family members in the matter of what 
has been stated in para, preceding this, he 
shall report tne same to the Government. 

A railway servant shall not attempt to 
bring outside influence to be brought upon 
any superior authority." 

These are the rules.    These rules are 
resorted to for setting father against the son, 
son against the father, husband against the 
wife, wife against the husband,    brother      
against    brother, thereby      demoralising      
the      entire administration  of    the    
Railways.    I would ask the Government to 
refrain from this foul and insidious course. I 
know that they    are    touchy    about some  
political  parties.    I  would  ask them to  
reconcile themselves to the Communists.    It 
is  no  good  denying the right to the 
railwaymen to associate themselves with the    
Communists when you have to    put up with    
us here in this House as the main opposition 
party in the country.    Now, this is  not  
merely  confined  to  the  Communists and   
suspected   Communists. This is directed 
against all the parties in opposition.    I have 
never heard of a case when    a railwayman    
has been charge-sheeted  or  persecuted for  
his association with the Congress    Party, 
but I know of many cases    in which charge-
sheets were made against people  because  of 
their alleged association with the Communist    
Party.    If the Congress Party is entitled to 
its rights, if people are entitled to support 
and subscribe to the views of the Congress 
Party, they are also entitled to support the 
Communist Party and subscribe to its views.    
There should be no repression, there should 
be no prosecution,    there      should    be    
no harassment,    there    should      be     no 
McCarthyism in    this field.    This    is what 
I would ask the Railway Minister to take 
note of.    We  know  that people have  
different political views. There are some 
who support the Congress,  there  are  others  
who  do  not. There are people in this 
country who lupport  the   Communist     
Party   and 

25 R.S.D.—5. 

even think, that that Party should be placed in 
a position of authority in one State. There are 
others who do not think so. Just like that, 
among the men on the Railways also divergent 
political views will prevail, and differences in 
ideologies will be there. Let not the Railway 
Administration behave in this way and import 
these differences into its affairs thereby dis-
rupting the railway organisation, disrupting the 
Railway Administration. We would ask the 
Government to note and realise that this kind 
of partisan politics will do no good to the Rail-
way Administration in the country or the 
Railways in the country. In the Railways today 
Communists and Congressmen are working in 
the same boiler room. Their co-operation is 
needed irrespective of their political views. 
Communists and Congressmen work in the 
same railway workshop, and they work in 
friendly and mutual co-operation. We do not 
want this kind of untouchability in the 
railways. Therefore, I would like the hon. 
Minister to note and take measures to avoid 
this. All railwaymen, whether they belong to 
this party or that, are doing a common task to 
which we are devoted, and that task shall be 
performed. Therefore, I have mentioned this 
thing, and I hope the hon. Minister will go into 
this. 

Then, a word about spying and espionage. I 
do not think that any Intelligence Branch 
should be created in the Railways. I do not 
think that Mr. Jagjivan Ram, is tempera-
mentally suited to preside over an Intelligence 
Service, and he should disband it ,if there 
exists one. An Intelligence Service is there 
already in the country and I need not go into 
it. It is not my job now, and I think that the 
Railway Administration'should be rid of this. 

Now, I will give you one example. A 
railway worker was charge-sheeted because 
he was, according to the Watch and Ward, 
moving about with a Communist girl, but they 
never took care to find out that that 
Communist 
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wife. When did the Communists become such 
a source of fright for you? I do not know that 
we are so powerful, we are so frightening that 
you should be so frightened as to issue such 
fantastic and non-sensical charge-sheets. I 
would ask the hon. Minister to look into this 
question. In this connection, I would say, do 
not make any distinction between a 
Communist and non-Communist, between a 
Congressman and a' Communist. The criterion 
should be efficiency and devotion to service; 
the criterion should be patriotism, the 
criterion should be a democratic sense and 
patriotic spirit. That is how the matter should 
be viewed. 

I would make some suggestions in this 
connection. First of all, I would like both the 
All India Federations to unite. We would like 
to build up trade union unity. Unfortunately it 
has not been coming about, and I would like 
the hon. Minister to exert his influence so that 
the two Federations are united into a single 
union. Should that not come about, it should 
be his task to recognise both the Federations. I 
do not think that he has any particular reason 
for any particular fascination for Vasavada or 
dislike for Guruswamy. Personal feelings may 
be there, but for the better administration of 
the Railways, I think that for the present both 
the Federations should be given recognition 
and this is important. If we csm do anything in 
this connection, our co-operation would be 
forthcoming, because trade union unity is an 
article of faith with the Communist Party and 
the Communist ideology. I would ask him to 
recognise and respect the trade union rights.v 
Today, they must realise that they are living in 
the 20th century. We are not living in the 
medieval age when little tyrants could go 
about strutting on the stage as if they were the 
masters of the situation. Workers' rights have 
to be respected. Their dignity has to be 
respected. It must be realised that until and 
unless this is recognised and 

we respect such rights, we cannot build 
healthy industrial relations. I would a-sk for 
the stopping of these charge-sheets, and 
arbitrary dismissals and mis-use of Article 
311. This has become an engine of oppression 
on the Railways. Then, espionage should be 
stopped. Workers should be free to have their 
political opinions and even the right to 
participate in political activities so long as 
they do not interfere with their work. This 
also is very necessary. I hope these sugges-
tions will be gone into by the hon. Minister. 
Then I turn to the conditions of the workers. 
Now we have been told much about this great 
New Deal. We heard of a New Deal in 
President Roosevelt's time. We are again 
being treated to a kind of New Deal under 
Shri Jagjivan Ram but the Deal is hardly any 
new and there is nothing much to write home 
about. After all this New Deal affects only 
30,000 or 35,000 workers. He says 1,30,000 
but it affects only 30,000 and they get very 
paltry increments of a few rupees. Those who 
are there already don't get much. Only new 
recruits will get some benefit, old people will 
not get very many benefits. Except for about 
30,000, immediate benefit will not follow. 
About 6-50 lakhs of workers are there in class 
IV. They get a pay between Rs. 30 to Rs. 60. 
About 3-50 lakhs of Class III are there and 
their wages are also extremely low. Two lakhs 
employees are casual labour and they will not 
be even entitled to this pay scale of the 
Railways. This is another aspect. I don't want 
to dilate on it.   He knows. 

The housing conditions are appalling. Many 
of them in Sealdah live in wagons and you 
know that they are without houses. As you 
know, they had been demanding certain 
increases. The Pay Commmission fixed the 
emoluments on the assumption that prices 
would stabilise somewhere between 160 and 
170 compared to prewar index of 100. They 
also suggested that for every 20 point 
increase, the dearness allowance should be 
raised by Rs. 5. As you know, the cost of 
living has gone up much higher justi- 
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fying a fairly big rise in the dearness 
allowance if the Pay Commission 
recommendations were to be adhered to. But 
only one such increase was given in 1951 and 
even that was not in keeping with the rise in 
the cost of living. | It can be safely stated that 
even now under the Second Plan the cost of 
living will pot come down to 160 or 170 as 
assumed by the Central Pay Commission. So 
the question of increase in the emoluments has 
assumed very great urgency. You can 
understand the condition of the workers. Their 
borrowings from the Cooperative Credit 
Societies have gone up to Rs. 12 crores 
annually compared to Rs. 4 crores seven years 
ago. This New Deal is not going to alter the' 
picture. Now it has already been suggested that 
the dearness allowance should be 
amalgamated with the basic pay. What do I 
suggest in this connection? I would just 
mention. Because of the hundreds of crores 
you are earning through the Railways I suggest 
that there should be a 25 per cent, increase in 
the wages as an interim relief, plus the 
dearness allowance increase according to the 
recommendations of the Pay Commission. 
This should be done pending the fixation of 
wages by the Wage Board. Fair price shops 
should be opened so that the cost of living 
could be kept at a certain level. This is very 
important. This demand should be accepted by 
the Government. 

(Time bell rings.) 

Five minutes more. The demands should be 
accepted by the Government. 

Regarding passenger amenities, it seems 
according to the explanatory memorandum that 
Rs. 105-25 crores come from third-class 
passengers whereas 13*7 crores come from the 
upper class passengers according to "the 
Budget estimates. 

Now overcrowding is the problem. What 
are you going to do to relieve this 
overcrowding? The Plan does not say  
anything.    You  have practically 

washed your hands clean, of this res-
ponsibility, by telling that there will not be 
any improvement as far as amenities and 
relieving of the over-crowd are concerned. I 
object to this. I think steps should be taken, 
especially to relieve overcrowding in third-
class carriages. We are told vestibuled or de-
luxe trains, as they are called, have been 
introduced. We see them running. 225 
passengers'are carried in each train as against 
750 in other trains. If you have introduced de 
luxe trains, why are you having first-class air-
conditioned carriages? Eliminate them and fit 
third class carriages. That will relieve 
overcrowding to some extent. Gentlemen who 
have got accustomed to travelling in air-
conditioned trains can travel a little reclining 
and not lolling about in the big seats. They can 
go in the de luxe cars and travel quite com-
fortably in the reclining seats instead of 
insisting upon their pound of flesh, namely, 
the first-class air-conditioned carriages which 
they are used to. You introduce more carriages 
for third class passengers. 

About surcharge on railway fares, 1 don't 
know why the Railway Minister accepted this 
thing. He should never have accepted it. As 
you know, the Railway Convention of 1954 
decided upon certain contributions to the Cen-
tre. Then it was at 35. Later it was raised to 45 
last year. Now an underhand method is being 
used to increase the railway fare and there is 
of course a suggestion that this money .will be 
given to the States. Nobody will be misled by 
this sop of giving to the States. The people 
will be fleeced by this. It is the third-class 
passengers who will be the worst sufferers. 
Therefore I ask them to stop and not to accept 
this increase and prevail upon the Finance 
Minister not to press this. 

Then  I come to essential construction.    Here 
we  get  87 miles  of new lines in one year    
out of 160    miles provided for in the Plan.    
Why    the I   figure is so low, I don't know. I 
sug- 
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gest that in West Bengal, West Dinaj- 
pur and Darjeeling, where* the railway 
connections are bad, improvements 
should be effected and I don't see any 
reason as to why the D.H. Railway 
should be closed.   

Regarding electrification, one may be 
having his doubts if one embarks on a big 
scheme but certain suburban area schemes in 
Calcutta, Bombay etc. are essential, if only to 
move the passengers who come to Calcutta 
and other places for work. Anyhow I am not 
suggesting that you embark on a big scheme 
of electrification. 

Then the railway fares are high. They say 
that it is the lowest in India but then coal is 
the cheapest, steel is the cheapest, labour is 
the cheapest, buying capacity of the people is 
the lowest in this country. Therefore it is no 
good comparing the position here with the 
countries elsewhere. These are some of the 
suggestions I wanted to make. 

With regard to passenger amenities, the 
need of the third class passengers should have 
the utmost priority. They should be the focus 
of attention or the main-point of attention of 
the Railway Minister.   That is most 
important. 

About the Railway Board I would like to 
say a few things. Here you find in this 
explanatory demand that there are about 11 
top officials of the Railway Board who 
between them get about Rs. 3-98 lakhs. Every 
Member of the Railway Board gets Rs. 4,000. 
The Financial Commissioner gets Rs. 4,000, 
and Directors between Rs. 2,500 to Rs. 3,000 
etc. This goes on like that. Is it good? When 
the Railwaymen demand wage increases, you 
turn them down. When they come with their 
representations at the Kalka station, they are 
fired upon and hounded out. But you allocate 
funds for the bosses, you give generously 
amounts of Rs 4,000 etc. It is no use for the 
Prime Minister to ask the people to use small 
cars, not to fly flags and become a little 
simple   and 

all the rest of it when so much money is being 
earmarked for every top official, as salaries 
for the Members of the Railway Board. I 
would ask the Railway Board Members to set 
an example by voluntarily surrendering a part 
of their salary. This is what I would ask them 
to do. 

(Time bell rings.) 

Thus the expenditure on the staff will be less. 
Economy should be effected there, on the 
staff. I cannot give even an. idea of the 
economy in detail because all the figures are 
not available to me. I can say this much that if 
the hon. Minister will go into the economy of 
the Railways, if he will look into the financial 
affairs of the Railways, it will be possible for 
him to find a lot of money, I mean, to save a 
lot of money with which the amenities for the 
passengers could be provided and the 
demands of the workers could be met. These 
are some of the suggestions. I could have 
made very many more suggestions. I hope 
they will be made by other Members. 

In conclusion I would only appeal to the 
Railway Minister in all seriousness to do the 
needful and set matters right. I have avoided 
saying things that might hurt him. I have 
avoided raking up the past and I have avoided 
the language and accents which I have used in 
the past against the Railway Administration 
and the Members of the Railway Board. If I 
have done so, it is because I want him to start 
writing on a clean slate, and that clean slate he 
must have. I think there are too many blots on 
the copy-book ol the Railway Administration. 
They have to be wiped out by the hon. Min-
ister. I hcpe a new venture will be made, new 
methods will be adopted, a new outlook will 
be developed so that these ' * rgets of the 
Railways' Second Five Year P^an could be 
fulfilled, so that our Railway Administration 
could be run efficiently and well and our 
railwaymen could become contented and 
happy. It is necessary to set a good example in 
the greatest 
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of the undertakings in the public sector of our 
economy. It should be a model for others to 
emulate. In taking economy measures they 
should be guided by consideration for the 
workers. They should take to the democratic 
method to ascertain the suggestions of the 
workers. They must be ready to accept 
criticisms and admit mistakes. This is how the 
hon. Minister should proceed. I assure him 
that if he makes a break with the past he will 
be getting every co-operation from every 
patriotic party and organisation in the country, 
and I hope that in the coming five years he 
will turn a new leaf and unwrite the black 
chapter that has been written and write a new 
chapter in the Railway Administration. The 
workers are there to fulfil their responsibilities 
and functions. I would only ask the 
Administration to be aware of its res-
ponsibility and realise that in the conditions of 
democracy it is they who must set an example 
by changing their mode of life and behaviour 
so that everything would,go on smoothly and 
well. 

MR. DEPUTY CHAIRMAN: Shri Lingaraj 
Mishra! (After a pause) He is  not here.   Shri 
Basappa  Shetty. 

SHRI B. P. BASAPPA SHETTY (Mysore): 
Mr. Deputy Chairman, I thank you for 
allowing me to make a few observations on 
the Railway Budget. 

Except for a few changes here and there 
and fresh taxation proposals the Budget is 
more or less the same as was placed in the 
month of March last before this House. 

I know, Sir, that there are several handicaps 
and obstacles in the way of development and 
expansion' of our Railways, for which there is 
a great demand in the country. Self sufficiency 
we    have    not yet    achieved 

in the manufacture of a sufficient number of 
railway engines, railway wagons and coaches 
in spite of the best efforts that our Railway 
Ministry have put in in that direction. We 
hope to succeed in our efforts shortly and we 
hope we will be able to meet the demands of 
the country to their full satisfaction. 

As regards fresh taxes, Sir, it has been 
imposed on railway fares. No, doubt the 
Constitution provides for the levy of fresh 
taxes on railway fares. But its incidence on 
railway fares hits mostly the poor people, the 
third-class passengers who travel from their 
villages to go to the towns and cities to 
purchase some articles or to file some 
petitions before the revenue courts or to attend 
courts in connection with some cases of 
litigation, etc., and they return home from 
those places after their work is over. Sir, it is 
really very difficult for them to pay this tax. In 
addition to this fresh tax they have already to 
pay in their villages Panchayat tax, land 
revenue, education cess, professional tax, 
excise duty, etc. Therefore to levy further tax 
on these people would be really very cruel and 
unjust on the part of the railway authorities. I 
appeal to the Railway Minister to kindly see 
that the case of the third-class passenger is 
considered favourably and the needful done at 
an early date. 

As regards upgrading of posts in the 
railway department, certain improvements 
have been effected and I am glad to note those 
improvements in the pay scales of certain 
accounts department clerks, assistant station 
masters and other servants. Sir, in this 
connection I should, like to mention that 
injustice seems to have been done to the assis-
tant station masters. Their pay scale has no 
doubt been raised to Rs. 80 as in the case of 
the accounts department clerks, but the 
promotion scales of the assistant station 
masters, they have not mentioned in the 
White Paper on the Railway Budget. At page 
12 of that White Paper they have not 
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mentioned  the promotion    scales    of 
hese       assistant      station      masters 
ilthough    the    accounts     department 
:lerks  are  considered  to  be  subordi- 

r lates to the assistant 
station masters. 
When the assistant station masters ask 
ihem to do certain work urgently or more 
efficiently they do not pay heed to their 
words, and so it becomes a job for the 
assistant station masters to extract work 
from them. -It is because they feel that they 
are getting higher promotional scope than 
the assistant station masters. Therefore, Sir, 
you must see that the status and pay scales 
of the assistant station masters are raised 
above the scales of these accounts 
department clerks. That way we can bring 
about efficiency in the service and all the 
rest of it. Therefore this is an important 
question which deserves deep 
consideration by the hon. Minister for 
Railways. 

Now, Sir, in regard to the construction of 
over-bridges and under-bridges at road-rail 
level crossings no sufficient attention seems 
to have been paid by the railway authorities. 
In the absence of under-bridges or over-
bridges at important rail-road level 
.crossing's great inconvenience and 
annoyance is felt by the travelling public 
because the vehicles are held up at those 
crossings for hours together on account of a 
train standing at a station very near the 
crossing, and until the goods train leaves the 
station the servant at the level crossing will 
never open the gate and, as I .said, the 
vehicular traffic on the road is held up for 
hours together. Often this question has been 
brought to the notice of the Railway 
Minister but no effort seems to have been 
made in this regard. I am therefore urging 
the Minister to pay early attention to this 
question and see that the needful is done. I 
understand that the construction of these 
bridges could not be taken up because of the 
difficulty in getting the quota of funds 
payable by the municipalities' where road-
rail level crossing lies within municipal 
area. The railway authorities demand of the 
municipality to contribute their 

quota to the expenditure.    But some minor 
municipalities  are  not  able to pay their quota 
because of the meagre financial resources of 
those municipalities.    So the position is that 
neither the municipalities pay their quota nor the 
Railways  construct those  bridges thus putting 
the public to suffer a lot for want of under-
bridges    or    over-bridges  at the     important    
rail-road level    crossings.      So    the    
question, deserves early attention of the   Rail-
way Minister to see' that the defects are -set 
right as early as possible.    In this respect, Sir, I 
should like to read from the fifty-ninth    Report    
of    the Estimates   Committee   for   the   year 
1956-57 wherein they have given some 
suggestions:   "The  Committee   recommend 
that certain broad rules' may be framed to 
govern cases of construction of over or under, 
bridges in place of existing  road-rail  level  
crossings    in consultation with the Railway 
Ministry so that a uniform procedure may be 
evolved for the future.   The details can be left to 
be worked out by the authorities' on  the  spot  
according  to the exigencies of each case. This 
would enable a speedy settlement of the pre-
liminaries."      I    hope    our    Railway 
Minister will take into    consideration this 
recommendation and see that the needful is done 
early. 

Sir, as regards the punctuality of over-aged 
trains I should like to speak a few words. It is a 
sorry state of affairs that the trains in most of 
the sections arrive very late. The timings of 
departures and arrivals are very very irregular. 
I have experienced it many a time. This time 
when I travelled from Bangalore to Poona on 
the way I could see several breakdowns and 
the engines giving a lot of trouble, and the 
train was held up for hours together, and when 
I enquired of the officers who were there, they 
said, "Well, Sir, what to do? We are helpless. 
The engines are very old. They ought to have 
been condemned long ago. Still we have been 
running these trains with the very old engines. 
We have to repair them and that takes- 



 

time, and so there is delay in running the 
trains." Even at the starting stations, Sir, the 
train starts very late. As a matter of fact. Sir, 
at Bangalore a train which ought to    take    
off    at 
10 o'clock    sometimes    leaves       at 
11 o'clock. Even in the starting sta 
tions delay is caused and they say 
that it is because of the engine' 
trouble. 

Sir, the metre gauge section between 
Bangalore and Poona is very very bad and 
that line requires immediate supply of fresh 
engines. If the Railway Minister travels by 
that train incognito, I am sure he will 
experience these difficulties. This can be set 
right easily and I am sure he will pay attention 
to this section, particularly between Bangalore 
and Poona which is very bad and which is so 
much neglected and where old and rotten 
engines are put. 

As regards fresh lines to be taken up, 
Members of Parliament have been pressing 
now and then that attention should be paid to 
these fresh lines wherever there is demand and 
construction work should be taken up 
immediately. We are rot opposed to 
construction of fresh lines being\aken up to 
link up heavy industrial centres; that is very 
essential as steel is required in large quantities 
for development works in the country but 
what about the backward areas which are 
badly in need of railways for the development 
of their economy? Sir, the Malnad hilly areas 
are very backward and they come under 
backward category. In some areas there 
people have not at all seen railways. The 
Malnad area is full of rich natural resources 
which can be explored if rail communications 
are established. It is best suited for developing 
the bee-keeping industry and I am glad to say 
that the All-India Khadi Board have paid their 
best attention to develop this industry and 
they are supplying purest extracted honey to 
the market. In this Malnad area coffee, 
cardamom, pepper and areca-nut are grown in 
plenty and the forest area is rich in timber and 
all these can be transported very easily by the 

Railways to the nearest port of Mangalore 
which is very near to the Malnad area. Sir, 
several Malnad Conferences have been held 
wherein they have passed resolutions unani-
mously appealing to the Railway Minister to 
develop these areas by construction of 
railways.- But on page 8 of the speech of the 
Railway Minister this is what has been said: 

"The honourable Members will observe 
from the details that I have just given that 
surveys of a large . mileage have already 
be'Sn completed and those of other lines 
aggregating again to a considerable mileage 
are also in progress. When all these survey 
reports are received and examined, .some of 
the lines might be eliminated on financial 
and other considerations. But even in regard 
to the rest, I see no prospect of their 
construction being taken in hand during the 
second Plan period . .    . 

Sir, we are really sorry to note these remarks 
made by the hon. Minister in his speech. 
(Time bell rings.) But what about the lines 
which have already been surveyed? Are they 
going to be eliminated also? Sir, in this 
connection I would point out that there is 
already a feeling in the South that the South is 
very much neglected in the matter of 
Railways. This speech of the hon. Minister 
has not only caused fear and doubts in the 
public mind but it will create a further feeling 
of dissatisfaction that they will never get 
Railways in those areas in the near future.- 
Sir, there is no use qf surveys being carried 
out when there is rio will to take up 
construction works. The change of portfolios 
now and then also comes in the way of 
progress and development of the Railways in 
the country. We have to struggle hard with the 
new Minister afresh on the necessity and 
importance of taking up these works which 
had already been recognised by the previous 
Minister. But I hope the present Minister for 
Railways will follow in the footsteps of his 
predecessor and see that all the assurances 
given by his predecessor are carried out to the 
fullest extent. 
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Government should have a definite policy 
regarding the development of backward areas, 
otherwise the areas will remain as they are 
and they will be making the rich areas richer 
and the poor areas poorer and this policy is 
not appreciated by the people. 

MR.   DEPUTY  CHAIRMAN:   It     is 
time, Mr. Basappa Shetty. 

SHRI B. P. BASAPPA SHETTY: Two 
minutes more, Sir. I would plead again for 
taking up construction works relating to 
surveys already completed. In this connection, 
if it is a question of want of funds, I would 
like to suggests that it is no longer necessary 
to go in for doubling of the lines or 
electrification in certain sectors. It is said that 
the object of doubling certain lines and 
electrifying some of them is to travel faster. 
They say that the speed of the trains can be 
accelerated. If that is the only advantage to be 
gained, then I say that the speed can remain as 
it is; Heavens are not going to fall on us if we 
travelled a little slow. Heavy sums to the 
extent of Rs. 160 crores have been set apart 
for electrification and doubling of lines and we 
will not get any utility or return from this huge 
investment; it will be a mere show. I believe it 
is not the policy of the Government to make 
the rich richer and the poor poorer. This sum 
of Rs. 160 crores can be utilised for the 
construction of fresh lines, particularly in the 
Malnad area and I hope the hon. Minister will 
bestow deep consideration and thought to this 
important question. (Time bell rings.)  One 
minute more, Sir. 

I shall be failing in ray duty if I did not 
point out the urgent need and importance of a 
railway line m my constituency. The hon. 
Minister has referred in his speech also to the 
Kadur-Chikmaglur-Sakhleshpur project. Sir, 
this has been pending for more than 35 years. 
In 1952 the representatives from Chikmaglur 
and all Members of Parliament from Mysore 
gathered in the chamber of the then hon. 
Minister for Railways. The Chair- 

man oi the Kaiiway .Board was aJso present 
when we discussed this question threadbare. 
Sir, the necessity for the construction of this 
line was recognised by the then Railway 
Minister, Shri Lai Bahadur Shastri and he 
assured us that he would try his best to include 
this project in the First Five Year Plan; he said 
he would try his best to have this included in 
the First Five Year Plan and if not definitely in 
the Second Plan. But even in the Second Plan, 
we note with regret that it has not been 
included and we are very much disappointed. 
When I go to my constituency the first 
question that the public of my constituency put 
to me is, 'what have you done for our railway 
line? Is it for this that we have sent you to 
Delhi as our representative in Parliament?' Sir, 
it is becoming very difficult for us to satisfy 
them. It is a very backward area and to 
improve backward areas it is very essential 
that the Government should give first priority 
to those backward and underdeveloped areas 
where there are no Railways at all. I would 
therefore request the hon. Minister to bear in 
mind this question and to see that construction 
work is taken up very soon. 

MR. DEPUTY CHAIRMAN: That will do. 
Mr. Lingaraj Mishra. Now Orissa will put 
forward its demands. 

SHRI LINGARAJ MISHRA (Orissa): Mr. 
Deputy Chairman, I would like to take this 
opportunity for placing some of the 
difficulties, grievances and claims of Orissa 
for sympathetic consideration and early 
redress. 

I would first draw the attention of the hon. 
Minister to the very deplorable state of affairs 
in the Rupsa-Bari-pada-Banjriposi section of 
the South Eastern Railway which was 
formerly known as the Mayurbhanj Light 
Railway. The four locomotives working in 
this line were first commissioned more than 
half a century back when the line was first 
laid and they are still there 



in service without any replacement by better 
and up-to-date ones. As a result of this, most 
of these locomotives are ve,ry often sent to 
the workshop to the great inconvenience of 
the travelling public as well as of the trade 
and commerce of the locality. I find from the 
Explanatory Memorandum on the Railway 
Budget that 1586. new locomotives have been 
acquired during the First Five Year Plan, but 
none of these four tiny N.G. locomotives 
could be replaced and hence the difficulty still 
continues and sometimes the service in the 
line is entirely or partially stopped. I would 
draw the attention of the hon. Minister to this 
state of affairs with the hope that he will see 
that the engines are replaced. 

4 
In this connection, I understand the former 

Minister for Railways, Shri Lai Bahadur 
Shastri, when he visited Baripada, had held 
out hopes that this N.G. line would be 
converted into a B.G. line and would be 
linked up with the Tatanagar-Badampahar 
section to provide a cross line between the 
coastline and the Calcutta-Bombay line. I 
should .like to know authoritatively from the 
hon. Minister what is proposed to be done in 
respect of this line? 

THE MINISTER PoR RAILWAYS (SHRI 
JAGJIVAN RAM) : That will be done in due 
course. 

SHRI AKBAR ALI KHAN: That is the 
patent reply of the Minister. 

SHRI LINGARAJ MISHRA: I would next 
draw the attention of the hon. Minister to the 
short supply of wagons for transport of 
cocoanuts from Orissa. The coastal districts of 
Orissa, particularly the districts of Furi and 
Gan-jam have a very large cocoanut growing 
area. Sakhigopal in Puri district is one of the 
main centres for cocoanut export. Sufficient 
numbers of wagons are not always available 
for this purpose, resulting in the stoppage of 
transport for weeks together. This entirely 
upsets the rural economy of that area because 
cocoanut is the only cash  crop in those parts.    
The local 

 

railway officials are generally very rigid in the 
observance of rules in the matter of supply of 
wago.is and they do not take into 
consideration the very adverse economic 
effect of stoppage of transport for weeks and 
months together. I had once drawn the atten-
tion of the Member for Transportation in the 
Railway Board to this state of affairs and he 
was good enough to ;e some extra supply of 
wagons to relieve the congestion. But this 
intervention from the top is not always 
possible or desirable. I understand this is due 
to the fact that in the classification of 
commodities for railway transport, cocoanut is 
classified as an oilseed and not as a perishable 
foodstuff, which it actually is. The cocoanuts 
of Orissa generally are never used for 
extraction of oil, because the oil content is said 
,to be low. But the sugar content in the 
cocoanuts of Orissa is rather high and, 
thereiore, there is good demand for these 
cocoanuts for food purposes in other States, 
particularly in Madhya. Pradesh. I would 
request the hon. Minister to see that the 
classification of commodities is revised to 
give a higher priority to cocoanuts for trans-
port. 

Next, I would draw the attention of the hon. 
Minisler to the only railway educational 
institution in Orissa, namely, the Middle 
English School at Khurda Road. There has 
always been an insistent demand from the 
railway employees for upgrading this institu-
tion into a high school of the technical type, 
with engineering and mechanics as technical 
subjects. When the hon. Minister, Shri Lai 
Bahadur Shastri, had visited Khurda Road, he 
was so much convinced of the expediency and 
reasonableness of this demand, that he 
declared at a public meeting that any scheme 
for a technical high school, agreed to betwee 1 
the Education Minister of Orissa and the 
General Manager of the South Eastern 
Railway, would be accepted by the Railway 
Board and implemented instantaneously. But 
to our utter surprise, when such an agreed 
scheme came to the Railway Board and to  the    
Railway 

1787                   Budget (Railways),      [ 27 MAY 1957 ] General Discussion    1788 
1957-58— 



1789      Budget   (Railways),    [ RAJYA SABHA ]   General    Discussion.   1790 
  1957-5S— 

[Shri Lingaraj Mishra.] Ministry, it was 
unceremoniously turned down by somebody 
down below without even the knowledge of 
the Railway Minister and orders were issued 
only for opening 1he next higher class of an 
ordinary academic high school. When this 
matter was brought to his notice, he was rather 
very sorry and he had promised that the wrong 
done would bo undone by the beginning of the 
next school session. But I am sorry nothing 
has so far been done. Even in the matter of 
issue of orders for the opening of the next 
higher class for the next session, the railway 
authorities generally issue their orders year 
after year some time in October or November, 
whereas the school session begins in July. I 
am afraid the railway officials are not in a 
position to understand the difficulties of 
educational institutions. This creates great 
difficulty and worry to the students and thair 
guardians and some of the students who can 
afford leave this school and seek admis'sion 
elsewhere. This state of affairs should be 
redressed and I hope the previous promise of 
my hon. friend's predecessor would be 
acceded to and this school be converted into a 
technical high school. 

In this connection, I would also draw the 
attention of the hon. Minister to the demand of 
the Oriya employees at Kharagpur for opening 
an Oriya section in the multi-lingual primary 
school there. I understand one or two Oriya 
teachers were appointed some two years back, 
but no formal orders for the opening of this 
Oriya section has been issued so far and the 
teachers are being utilised for other 
miscellaneous teaching purposes, without 
serving the purpose for which they were 
meant. This also needs immediate attention of 
my hon. friend. 

Last year when it was decided to oduce the 
divisional system of administration in the 
various Railways, it was strongly rumoured 
that things were being manoeuvred in the 
General Manager's office in    such    a 

way that no divisional headquarters would be 
located in any part of Orissa. We were so 
much upset by this rumour that the Members 
of both the Houses in a joint representation 
approached the hon. Minister and urged on 
him the justice and desirability of having . at 
least one divisional headquarters within the 
limits of Orissa. He was good enough to give 
us an assurance in writing that so far as 
divisionalisation scheme was concerned, the 
South Eastern Railway would come last, and 
when that came, certainly the claims of Orissa 
would be duly considered an.d at least one 
divisional headquarters would be located in 
Orissa. I would remind my hon. friend, the 
Railway Minister of this commitment of his 
predecessor in this respect and we hope we 
shall not be disappointed. 

Orissa had been much neglected in the past 
in the matter of opening of new lines, but 
since exploitation of the untapped mineral and 
forest resources of Orissa has now been 
accepted as the immediate Government policy 
and since big industrial projects like the steel 
plant at Rourkela, cement factory at Raj-
Gangpur and an aluminium plant near Hirakud 
had been decided upon and are under 
execution, I hope these schemes for laying up 
new lines for the transport of iron ore and for 
the transport also of the finished materials 
would be taken up very soon,. So far as I 
understand, two lines, namely, Sarn-balpur-
Kantabanji and Rourkela-Tal-cher had been 
long since surveyed, but I am disappointed to 
find that there is no provision in the budget 
this year for taking up any of these lines. 
3 P.M. 

I would draw the attention of my hon. 
friend, the Railway Minister, who is always 
so sympathetic to us tc consider these few 
grievances and to-give us immediate redress. 

-Thank you, Sir. 
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SHRI V. C. KESAVA RAO (Andhra 
Pradesh): Mr. Deputy Chairman, I thank you 
for giving me this chance to speak a few 
words on the Railway Budget. 

Sir, we are in this country accustomed to 
criticise everything that comes here. I think, Sir, 
a word of appreciation also should be there for 
the people who work for the good of the 
country. When they are doing their work 
according to the policy laid down by the 
Ministry and . approved by this Parliament, and 
when we are progressing rapidly, itis the duty of 
the Members of Parliament here to speak a 
word of appreciation for the good work that 
they are doing. 

Sir, as regards amenities, during the last 
five years and during the current year also, 
they are systematically following the policy 
of giving more amenities to the passengers. 
According to the reports that are given to us, 
about 800 new coaches have been put on the 
lines for the use of the third class passengers. 
And many other amenities such as fans, , 
fittings, lavatories, halting stations, platforms 
and waiting halls have also been provided. If 
anybody goes with a mind of appreciation, he 
will find that a large number of works have 
been carried out throughout the country, and 
especially in the Southern Railway, Sir, where 
I travel more, we find that almost every 
alternate station is remodelled now; platforms 
have been widened and bigger platforms have 
been constructed for keeping    longer    
trains.    Many    stations 

have been electrified. During the First Five 
Year Plan passenger amenities were enlarged 
and the policy of giving more amenities was 
followed. That policy is being followed under 
the Second Five Year Plan also, but that does 
not mean that we should tax the third class 
passengers more. Our country is wedded to a 
socialistic pattern of society and we want that 
more taxes should be collected from the richer 
people and less from the poor people. If this 
policy is followed, I think we can give more 
amenities and facilities to the third class 
passengers, and we know that most of the 
revenues of the railways are derived from the 
third class passengers. So, nobody will grudge 
if we give more amenities to third class 
passengers. Instead of increasing the third 
class fares within 30 miles, I suggest that 
nobody will grudge if the fares of the Second 
and First Classes are raised. 

Sir, I come from Andhra Pradesh. In this 
State about 2,000 miles of railway lines are 
there, and we know that the country has been 
divided into zones. But not even a single sub-
divisional headquarters has been established 
in that State. 

Another point is that every region has got a 
regional Service Commission but none from 
Andhra Pradesh has been appointed as a 
member of any Service Commission. Why I 
am pressing this point is that the rights of 
Andhras are not properly protected by the 
Regonal Committees set up at Madras and 
Bombay. The Southern and the Central 
Railways pass through the State and in the 
Service Commissions of these two Railways 
not even a single member from Andhra 
Pradesh has been appointed to look after the 
interests of the Andhras. This will be known 
only to those people who are coming from 
that State, and every time an advertisement 
comes out for some job or other, we find that 
the Andhras are neglected. In order to 
safeguard the interests of three crores of 
Andhras, 
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I request the hon. Minister to appoint  . one 
Andhra each to the Regional Service    
Commissions   at    Madras    and Bombay. 

Another point about the appointments is 
this: There is of course reservation for the 
Scheduled Castes and Scheduled Tribes. 
In the other House it was pointed out that 
out of a few thousand appointments adver-
tised, only a few hundreds were filled. I 
want that this reservation should be 
strictly followed. Of course, the question 
of minimum qualification is there, but the 
railway authorities always press for higher 
qualifications. When a minimum 
qualification is fixed. I think that that 
minimum qualification should be observed 
in the case of backward classes like the 
Harijans and tribals. I hope that the 
Railway Minister will consider this point 
and give more representation to them 
according to the percentage fixed by the 
Government. 

If we look at the railway map of India, 
we will find that there is a network of 
Railways in the north, and in this respect 
also my State has been neglected. We find 
only two lines, one on the east coast and 
the other in the west. If we want to cut 
across and go from east to west, we have 
to go another two hundred or three 
hundred miles more. Now, the 
Nagarjunakonda Project has come into 
existence. This will benefit the 
surrounding areas and the country will 
develop, and naturally we want more 
transport facilities. So, if a railway line is 
constructed from Hyderabad to the 
Nagarjunakonda Dam and from there 
either to Bitra-gunta or Gudur or Ongole 
on the east coast, I think that will cover 
most parts  of Andhra  Pradesh. 

Another point is that after Hyderabad 
has become the capital of the State, proper 
trains are not there. If a person wants to 
go from Vizaga-patam to Hyderabad, it 
takes at least 

25 RSD—6. 

two days, and from Madras alco, it takes one 
and a half days. The unfortunate part of it is 
that even from Bezwada to Hyderabad, which 
is just about 200 miles, it takes about 14 to 16 
hours. We have got one passenger train and 
one bogey attached to the G. T. Express from 
Madras. I think that special trains should be 
started either from Bezwada or from Vizaga-
patam, or some more bogeys should be 
attached to the G. T. Express at Madras which 
should be detached at Bezwada, and special 
trains from Bezwada should be run to 
Hyderabad for the facility of passengers. 

As regards new lines, as I told you earlier, 
a line from Macherla, i.e. the Nagarjunakonda 
Dam, to Gudur will be all right. According to 
the report, some survey has been made 
between Nellore and Cuddapah. If this line is 
constructed, it will help to a large extent the 
under-developed areas of the Royalaseema 
Districts. 

Another point is, as my hon. friend has 
pointed out, Assistant Station Masters are 
paid very low salaries. It was also brought to 
my notice that these Assistant Station Masters 
have to exercise a certain amount of control 
over clerks, and I was informed that clerks are 
paid more than the Assistant Station Masters. 
Even goods clerks are paid more than them. 
For purposes of supervision, position alone 
will not do. A man getting Rs. 80 p.m. will 
not be able to control a man getting Rs. 150 
p.m. So, this point should be borne in mind. 

It was also brought to my notice that some 
four or five village congress committees have 
sent memoranda to the Railway Board and 
also to the General Manager, Southern 
Railway, to open a small station at 
Pandillapalli between Vetapalemu and 
Kadavakuduru. This demand has been there 
for about 10 years, and nobody has cared to 
look into this. Every time they made a 
representation, they got a reply within  a fort- 
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not possible. This place is exporting casuarina 
firewood and cashew nuts, which is a cash 
crop. If a small flag station is started here, I 
think it will not be a loss to the Government. 

Sir, my district grows tobacco, about 60%, 
and for the curing of tobacco, large quantities 
of coal are essential. Coal is not given in 
proper time, because wagons are not supplied. 
If the tobacco is not cured in time, it will be 
spoiled, and the ryots will get nothing. 
Therefore, I appeal to the Railway Minister to 
see that the cultivators are not put to loss 
simply because wagons are not available. 
Wagons should be supplied for this purpose. 
In my area, there are hundreds of barons 
which cure tobacco with the coal. So, for the 
supply of coal, wagons should be supplied to 
these people to carry coal from the coal-fields 
to my district. With these few words, I 
conclude. 

SHRI KISHEN CHAND: Mr. Deputy 
Chairman, when I read the Budget presented 
by the hon. Railway Minister I was glad to 
see that as a financial report it was a very 
good document. It shows a good surplus, it 
shows a surplus of Rs. 30 crores after paying 
the contribution to the General Revenues at 
the rate of 4 per cent, and provides Rs. 45 
crores in the Depreciation Fund. That means, 
it has made a gross profit of about Rs. 120 
crores. In so far as this gross profit is fairly 
large, I am quite satisfied. But whether this 
gross profit has arisen due to the good 
manage- 

ent of the railways or it has arisen ment of 
the railways or it has arisen in spite of 
inefficiency, that has to be studied very 
carefully. I am glad that the hon. Minister is 
putting his best efforts to improve the 
Railway finances, but a little more care, a 
little more supervision, a little more 
enthusiasm on the part of his subordinates 
will increase the Railway profits considerably. 
We have the Second Plan period in which 
goods to 

the extent of 180 million tons have to be 
carried and the Minister in his Budget speech 
pointed out that with the provision of Rs. 
1,125 crores in the Second Plan, the Railways 
will not be able to carry more than 162 million 
tons. In order to carry 180 million tons which 
is the expected requirement of goods traffic, 
another Rs. 100 crores will be required by the 
Railways. Besides, the rates have gone up and 
the estimate of Rs. 1,125 crores will require 
another Rs. 100 crores to reach the target of 
162 million tons to be carried. Therefore the 
hon. Minister has estimated a requirement of 
Rs. 200 crores and for meeting that he has 
increased the railway freight surcharge from 
6} per cent, to 12£ per cent. He has presented 
the possibility of further increase in freight 
charges after the report on freight enquiry 
under the Chairmanship of an hon. Member of 
this House has been submitted and 
Government had taken action on it. It means 
that there is a possibility of further increase in 
the freight charges either directly or by 
alteration of classification, that is, changing 
the goods which are being carried at a lower 
rate into a classification where the charges are 
higher. In any case the Minister expects a 
higher income not by more efficient 
management of the Railways but on account of 
this additional surcharge of 6J per cent, and 
later on by further raising of the freight 
charges. I submit that directly or indirectly all 
these surcharges and the extra freight on 
transport of goods are going to be transferred 
to the consumers. If all the raw materials are 
going to bear an additional surcharge of 6i per 
cent, and even assuming that the railway 
freight is only 20 per cent, of the cost of mate-
rials, it will mean an increase of at least 1J per 
cent, in the cost of production. Further the 
finished goods are to be carried to their 
destinations 



 

on which freight will be paid. So, all , in all, 
this will lead to an increase of 3 per cent, in 
the price of the manufactured article. With the 
levy of excise duties by the Finance Minister 
and various other charges and this additional 
cost of 3 per cent, on all manufactured 
articles, we are slowly and gradually 
increasing the cost of all articles and thereby 
indirectly helping inflation. I submit that the 
Railway Minister, instead of increasing the 
freight charges, should really see whether 
economy is not possible. I don't know much 
about all railway stations but I can certainly 
submit that in the case of Secunderabad and 
Hyderabad, wagons are lying in the sidings 
and they remain there for days at a stretch. If 
any complaint is made, the excuse offered 
always is that there is no engine power. We 
are purchasing locomotives, we are 
manufacturing locomotives, we are 
reconditioning the old locomotives and in 
spite of that, if the excuse of lack of engine 
power is offered, it seems a little fishy and the 
suspicion is that it is only a lame excuse. It is 
essential that the Railways should utilize their 
wagons and locomotives to better advantage. 

I don't want to weary the House by giving 
statistics by which it can "be proved that the 
performance of our goods traffic has not 
improved, that the average speed of the 
goods train has, if at all, gone down slightly. 
The turnover of wagons also is not as 
efficient as before, and the loading of 
wagons is not to the maximum capacity. 
The Railways have introduced a very good 
system of loading a wagon for one destina-
tion but that method is not followed fully 
and the result is that if it carries goods for 
all wayside stations, naturally the train is 
delayed besides it adds to the cost of loading 
and unloading a wagon. 

Then I come to the question of increase 
in railway fares. If this income was coming 
to the Railways and  was  going  to  be  
utilized       for 

providing greater amenities to the Railway 
passengers, there might have been some 
justification for it. You know that in the 
Second Plaa it was estimated that passenger 
traffic will go up by 30 per "cent, but in the 
provision of Rs. 1,125 crores the Railways are 
going to provide for a 15 per cent, increase in 
the passenger traffic. When the actual 
passenger traffic goes up by 30 per cent, and 
the Railways only provide for 15 per cent, the 
congestion will further increase. Even at 
present, the congestion in third-class is very 
heavy and if the traffic increases by 30 per 
cent, and the additional trains only provide for 
15 per cent., the result will be even greater 
congestion in the third class. 

1 
AN HON. MEMBER: And greater income. 

SHRI KISHEN CHAND: It will lead to 
greater income, but if you want to earn 
money, the best possible course is to make 
third-class passengers travel in goods wagons 
as it is possibly done in Nepal and in some 
places of North East Bihar. Even now in a 
third class coach which has an 
accommodation for 40 passengers, generally 
100 passengers are huddled into it. If 
according to the hon. Member, for getting 
more income the III Class bogie is filled to 
three times its capacity, the effect of 
suffocation cannot be overcome by the few 
fans that are provided by the hon. Railway 
Minister. I submit, Sir, that if there was any 
justification for this increase in railway fares, 
it should have been on the basis of providing 
more passenger traffic. But the hon. Finance 
Minister has stated that this income is going to 
be given to the States for implementation of 
the Second Five Year Plan. What is the object 
of giving this income to the States when the 
railways need it very badly? The entire 
economy of our country depends upon trans-
port, and unless transport both in goods and in 
passenger traffic is fully provided for, we 
cannot imple- 
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[Shri Kishen Chand.] ment the Second Five 
Year Plan.    I would   request     the    hon.    
Railway Minister to fight the Finance Minister 
against   this   imposition.     He   Should insist 
that the railway passengers, in particular  the  
third-class  passengers, are so heavily    
burdened    that they cannot  bear    this   extra    
cost.    You know, Sir, that the average 
distance travelled   by   a   third-class   
passenger is less than 150 miles.    If you 
wanted to be kind to the third-class passengers   
you   could   have   kept       an exemption 
limit  of  150  miles  in the case   of    third-
class    passengers.     If that   provision   had   
been   made   that there would be no    
surcharge    from third-class     passengers  
travelling  up to a  distance of  150 miles, half 
the hardship   and    suffering # would  have 
been  overcome because,  as I  said,  a large   
percentage   of   third-class   passengers  go to 
distances     within     150 miles   for   the   
fulfilment      of      their urgent needs. The 
district headquarters has got all the revenue 
offices. Every petition  that has  to be  placed 
must go  to   the  district  headquarters,   and 
litigation requires their presence. And in all 
these cases  it is more or less essential   for    
the    poor    villager to travel by rail, and in 
such a case to impose a surcharge of 5 per 
cent for the first 30    miles and  15    per cent 
thereafter is a very heavy surcharge, which he 
is absolutely unable to pay. Mr.  Bhupesh    
Gupta  has    very well answered  the  possible  
reply  of    the Railway Minister that our third-
class rates are the lowest in the world.   He has 
pointed out that our coal is the cheapest,  our    
steel  is  the  cheapest, our labour    is the 
cheapest and the paying capacity of our poor 
travellers is  the  lowest  that  one  can  
imagine. In such a case it is impossible for 
him to pay this additional surcharge.   The 
result will be more ticketless travel. By   going  
on    increasing   our   third-class   fares   and   
filling   the   compartment  to  three  times  its  
capacity    a ticket-inspector     cannot,    even  
enter such  a    compartment   and  naturally 
cannot  check  the  passengers'  tickets. The 
result will    be    that    ticketless 

travel will increase. A dishonest traveller 
does not pay a pie to the Railways while an 
honest passenger has got to pay the full fare 
plus this surcharge of 15 per cent. So I would 
humbly request the hon. Railway Minister to 
oppose the imposition of this surcharge by 
the Finance Minister, imposed not for the 
sake of the Railways but for the sake of the 
general revenues and for the sake of 
augmenting the revenues of the States for 
implementing the Second Five-Year Plan. 

Sir, I come to the question of new 
railway lines, which must be opened, 
which  are    essential  to    be  opened. 
Time and again the question has been 
raised in this House that the portion 
of the railway line between Bezwada 
and Madras is a bottleneck, that the 
entire traffic from the north and the 
east has to pass through Bezwada and 
that   the   portion     between   Bezwada 
and Gudur, which is a single      line 
track with no suitable facilities in the 
marshalling  yards,   is  the  bottleneck. 
And so an alternative route has been 
suggested.     Instead  of  doubling    the- 
line, because during the rainy season 
there is  often  a breakdown when a 
bridge gives way or the track is wash 
ed away and    the traffic    has to be 
diverted, may I submit to the    hon. 
Railway    Minister      that      he    may 
consider the  construction  of a  sepa 
rate  line  between  Hyderabad       and 
Gudur     via     Nagarjunakonda.       The 
railway line can be built as there are 
no big rivers which have to be bridg 
ed.   It is absolutely an untapped area 
and there are no railway lines in that 
area.    The  result  will  be  that    the 
distance     between    Hyderabad     and 
Madras will be reduced to 320 miles 
and it will be ten hours' run.   Madras 
and  Hyderabad  are  capitals   of  very 
big States.    Now we are adopting a. 
very circuitous route.    First the train 
goes up to Bezwada, then to Kazipet 
and then comes down to Hyderabad. 
It is a distance of 485  miles,  but if 
the hon. Minister built a railway line 
through Nagarjunakonda
 from 
Hyderabad  to    Gudur,    the  distance- 
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between Hyderabad and Madras will be 
reduced to 320 miles, and every train from 
Hyderabad to Madras will :save 160 miles. 
You can realise, Sir, that where two trains are 
run now, three trains can run because they will 
have to cover only 320 miles while the present 
lead requires 486 miles. Therefore it is in the 
interests of economy and in the interests of 
more efficient running of the trains that this 
portion is built up. If this portion is to be 
linked up it will mean constructing a railway 
line for about 250 miles only because Gudur-
Madras portion will be common. It is already 
in existence, and it is a double line. All the 
bridges are there already. So it means only 
construction of 240 or 250 miles of railway 
track. Even at a cost of Rs. 5 lakhs per mile it 
will mean about Rs. 12 crores and these Rs. 
12 crores the hon. Minister will be able to 
save in the cost of running the trains within 
two or three year' time. It is an economic 
proposition; it is a good proposition. 

I will go a step further and say if the central 
part of India, the cotton growing area, is 
linked up by a broadgauge line from 
Hyderabad to Bhopal avoiding Nagpur and 
going right through Berar via Yeotmal and all 
the intervening places, we will be opening up 
this area to rail traffic. I know, Sir, that there 
is a metre-gauge train going from Hyderabad 
via Nizamabad right up to Manmad, but it 
does not pass fully through the cotton-
growing area. The cotton-growing area is 
Nander, Yeotmal and southern portions of 
Berar, and opening up of this area is only pos-
sible if we connect Hyderabad with either 
Betul or Itarsi or Katol, anyone of these 
places by a direct broadgauge route. This will 
mean that the distance between Hyderabad 
and Delhi will be reduced by 200 miles, and 
the Grand Trunk Express can then run 
between Madras and Delhi via Hyderabad 
making a saving of nearly 200 miles. I would 
say that this is very essential. 

Sir, suggestions have often been made as 
how to remove the conges- 

tion in the third-class. I welcome the 
introduction of the de luxe train, in particular 
the part of the III Class in it. Sir, it is a very 
comfortable train and people are liking it very 
much. But may I draw the attention of the 
hon. Railway Minister to the fact that in the 
train which starts from Bombay for Delhi, 
nearly 100 or 150 passengers book their 
reservation for stations upto Baroda. That 
means the train comes full from Bombay up to 
Baroda, and at Baroda those passengers get 
down, and then these 100 or so seats remain 
empty right up to Delhi, while at Bombay 
station there are 100 passengers for Delhi who 
remain on the waiting list for want of reserved 
accommodation in the train. When such is the 
case I suggest to the hon. Railway Minister to 
see if it is possible to have a separate bogie 
attached at Bombay going up to Baroda so 
that at Baroda, when these hundred 
passengers or so get down that bogie may be 
cut off. If this is done and full provision is 
made for passengers desiring to come to 
Delhi, you will find that the train will come 
fuller. It will give more income to the 
Railways and greater convenience to 
passengers from Bombay who want to come 
to Delhi by this good fast and comfortable 
train. 

4 P.M. 

Then, Sir, I would suggest once more to the 
hon. Minister that he should do something 
about the second class. The present second 
class is nothing; it has no conveniences at all. 
It only provides sitting accommodation and 
that also is not fully provided because you 
often find that in a second class compartment 
where the provision is only for six seats, there 
will be at least eight to ten passengers but 
they cannot complain. They must travel in the 
second class in order to maintain their dignity 
and they cannot afford to travel in the first 
class. May I submit that instead of this type of 
second class he might convert some of the 
third class coaches into second class coaches 
by putting a gaddi on the seats and provide   
full   berths so 
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[Shri Kishen Chand.] that they can sleep at 
night time? And if the difference of fare 
between the second class and third class is the 
same as in the case of third class and air-
conditioned third class, that is, four pies a 
mile, I am sure a large number of third class 
passengers will take advantage of this new 
type of second class and travel comfortably 
with sleeping facilities. 

Then, Sir, I come to a minor matter about 
the time table. In this, may I point out to the 
hon. Minister that there are very curious 
anomalies? I do not want to weary the House 
by a long list of examples but one example 
will be found very interesting. 

SHRI P. D. HIMATSINGKA (West 
Bengal): They want some suggestions. 

SHRI KISHEN CHAND: Only one example 
I would give. Now, this de luxe train from 
Delhi to Madras passes through Kazipet at a 
time when there is no connection from there 
for Hyderabad. That means, if there is a 
passenger who wants to go to Hyderabad from 
Delhi and if he wants to take advantage of the 
de luxe train up to Kazipet, he will reach 
Kazipet and then he will have to remain there 
for nearly 12 hours because a connecting train 
has left ten minutes before that. I cannot 
understand why the person who prepares the 
time table cannot see why the train which 
leaves ten minutes earlier could not be 
delayed by about 20 minutes so that there 
could be a connection to Hyderabad for the 
passengers reaching Kazipet by the de luxe 
train. But no attention is paid to that and the 
train leaves just ten minutes before the de luxe 
train reaches Kazipet. Similarly, if a passenger 
coming from Hyderabad wants to take 
advantage of this de luxe train at Kazipet, he 
misses it by about ten or fifteen minutes. He 
reaches Kazipet ten or fifteen minutes later. 

There is another thing which I would like 
to point out.   If there are 

two trains running between Delhi and: 
Bombay, generally both of them start in the 
evening or morning. Why is it that between 
Delhi and Bombay we do not have a 24-hours 
services with two trains, one leaving Delhi in 
the morning and reaching Bombay in the 
morning and the other train leaving Delhi in 
the evening and reaching Bombay in the 
evening so that the stations which are reached 
at night by one train can be reached in daytime 
by the other train? People generally want to 
get down in daytime, but if you run both the 
trains in the morning then the same stations 
are reached by both trains at night time. If, on 
the other hand, you have a 12 hours' difference 
between the two trains, the result will be that 
half the stations will be reached in day time by 
one train and the other half will be reached in 
day time by the other train. By this simple 
device you can provide convenience to 
passengers. I do not see any reason why we 
cannot do that. An hon. Member told me just 
now, 'why can't you make suggestions?' I have 
time and again made suggestions but no notice 
is taken of them. I can point out to the hon. 
Minister that I have even received 
acknowledgments from the Railway Board 
that the matter is going to be considered but it 
always rests there. No further intimation is 
received as to whether it has been rejected and 
what grounds have been found for rejecting it 
Nothing further is heard about it. 

I hope the hon. Minister will be careful as 
the rainy season will be coming on us in about 
three months' time. In Hyderabad it begins 
towards the end of July in full force and 
August and September are the most dangerous 
months for the Railways as far as the monsoon 
is concerned, particularly in the eastern part of 
Andhra Pradesh. Sir, most of us are not satis-
fied with the decision of the Government on 
the findings of the Mahbub-nagar disaster 
Inquiry Commission. We think that it is a case 
of sheer negligence by the Railway 
authorities. They could have averted it.   I do 
not 
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want to weary the House by a detailed 
examination of the formula but it is common 
knowledge that in these parts the catchment 
area being extensive and the rainfall coming 
on suddenly they must provide for larger vent 
for the flow of storm water. That has not been 
provided by the railways. It is no justification 
to say that these bridges have existed from 
1916, because the density of traffic, the size of 
trains, the size of the engines, the speed of the 
trains, all have gone up. The strain on the 
bridges is much greater and for the greater 
strain on the bridges it is very essential that we 
should strengthen our bridges. The hon. 
Minister has not paid full attention to that 
matter but I do hope that in anticipation of 
heavy rains which may be expected during the 
months of August and September, the hon. 
Minister will put more Inspectors, carefully 
have those bridges examined and see that 
greater provision is made for storm water 
vents so that the embankments are not 
endangered. It is really the embankments 
which give way first and then the bridge col-
lapses. 

Now, Sir, I wanted to say a few words about 
economy in the Railways. We are having a 
good financial result not because the railways 
are better managed but on account of the 
Second Five Year Plan the traffic is going up 
even if we carry the traffic badly. The rates are 
fairly high and there is a good deal of profit 
but that is no reason why the Railways should 
not try to earn greater profits so that the extra 
profits can be utilised for the reconstruction of 
the railways and fulfilling the targets of the 
Second Five Year Plan. In this connection I 
will only say that the Railways should go in 
for greater economy in coal. The present 
engines are using more coal per ton mile than 
a few years back because in those days there 
was an incentive offered to railway workers if 
they saved coal. But that incentive has been 
removed now. (Time bell rings.) The result is 
that there as no effort for economy and fuel is 
burnt 

unnecessarily. The coal prices are going up 
and it is very essential, if we. really want to 
make larger profits, that there should be 
economy in the consumption of coal. Thank 
you, Sir. 

MR. DEPUTY CHAIRMAN: Mr. Kailash 
Bihari Lall. 

SHRI KAILASH BIHARI LAL (Bihar): Sir, 
I was told that my name may not be included 
because there are 22 speakers before me. My 
name was to come up tomorrow. 

MR. DEPUTY CHAIRMAN: You want to 
speak tomorrow? 

SHRI KAILASH BIHARI LALL: Yes; that 
is what I thought. 

MR. DEPUTY CHAIRMAN: You can 
speak tomorrow then. Sardar Budh Singh. 
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DR. W. S. BARLING AY (Bombay): Mr. 
Deputy Chairman, I consider it a great good 
fortune of ours that after a very popular 
Railway Minister, Shri Lai Bahadur Shastri, 
the reins of this Ministry have fallen into the 
hands of Shri Jagjivan Ram. Shri Jagjivan 
Ram fortunately for us all comes almost from 
the lowest stratum of our society, and that 
makes him a very liberal-minded man, a man 
of wide sympathies, with a great deal of feel-
ing for the poor people. I would say this that 
we, especially the poorer sections of our 
society, look to him with great expectations. 
We are talking nowadays of a socialistic 
pattern of society, and by that we mean more 
or less an egalitarian type of democracy. I 
would very respectfully point out to the hon. 
Minister that the Railways offer a great field 
for experiments in egalitarian democracy, and 
I have no doubt that Shri Jagjivan Ram is the 
right sort of person who will take ample 
advantage of the opportunities afforded to him 
and introduce, initially by way of experiments 
and later on in a wholesale manner, his ideas 
into the administration of the Railways. As I 
said, the Railways offer a great field for these 
types of experiments which are absolutely 
essential if our society is to go forward. 

Take for instance the question of discipline 
in the Railways. Nowadays the question of 
discipline is tied up with the relationship of 
master and servant. Whenever we talk of 
discipline, whether it is in the services or 
whether it is at home, we always think 



 

of discipline as flowing from the basic ideas 
of the relationship between master and 
servant. It is sometimes said that the Railways 
should be an ideal employer. That again 
means that there is that relationship between 
the employer on the one hand and the 
employee or servant on the other. I very 
respectfully suggest to him that the type of 
discipline that obtains or ought to obtain in a 
democracy should not flow from this basic 
idea of relationship between master and 
servant but it ought to flow from some better 
idea, viz., that all the citizens in the State are 
of the same rank and enjoy the same dignity. 
As a matter of fact, it is the basis of our 
Constitution. 

Then, we talk of pay scales. Mr. Bhupesh 
Gupta pointed out that the Members of the 
Railway Board are paid very high salaries. I 
do not grudge them that. I do not envy them 
for that, but it is time we all thought more or 
less of equality of incomes whether in the 
realm of railway service or civil service or 
among the citizens generally and I do hope 
that Mr. Jagjivan Ram—I of course 
understand the difficulties in his way—in 
whom we have ample faith will be a pioneer 
in fields which today are unexplored, and I 
hope he will succeed, if not in achieving an 
egalitarian democracy, in at least taking us a 
step forward in that direction. 

In discussing the Railway Budget, I come 
first of all to the Railway Receipts. As Mr. 
Kishen Chand pointed out—I do not want to 
repeat all those figures—the Budget shows 
that the Railways are a very sound financial 
concern. I think this is the long and short of it, 
but still on the side of receipts, I would make 
one or two— what I consider to be—important 
suggestions. In the first place, I do not see that 
there is much justification for the surcharge 
that has been levied o* the railway fares as 
part of th« General Budget. I feel that 
exemption limit should extend beyond th« 
limit of 30 miles. We ought to reduce this to 
some principle. I am not wedded to 3# miles 
or 40 miles or 50 miles. It 

would be remembered that, when the Budget 
was presented last year, we pointed out 
certain things about the Budget. It was agreed 
that so far as the limit of 50 miles was 
concerned, there must be no change in railway 
fares. Now, I presume that this limit of 50 
miles was made on some sort of principle, and 
I feel that the principle is that so far as the 
poor man is concerned, he ought to be able to 
move about without any difficulty in his own 
district. 

[THE     VICE-CHAIRMAN     (SHRI M.  B. JOSHI) 
in the Chair.] 

If we take the Nagpur District from where I 
come, you will find that the diameter of the 
district is about 50 miles. The distance from 
Nagpur to Wardha is about 50 miles, and from 
Nagpur to Bhandara it is about 40 miles or so. 
I feel, therefore, that there is a good deal of 
justification for the suggestion that is being 
made that within 50 miles there should be no 
surcharge; the present rates should be 
maintained, so that there will be no heavy 
burden placed on the poor man. 

In the second place, I have another 
suggestion to make. After all, railway fares 
have got to have some sort of relationship 
with our income. For this purpose, we cannot 
depend merely upon average incomes of all 
the citizens in this country taken together. The 
average income may be very much more than 
the income of the least-paid person in our 
society.   I am 

referring now to the tribal 5 P. M.    
areas. The tribal    areas    are 

well-defined areas and there you 
will find that the average income of a tribal 
person is much lowe-r than the average 
income of the citizens in this country 
generally. I therefore suggest that whenever a 
railway line passes through a tribal area, the 
fare of the railways within that tribal area 
should be reduced suitably. These areas are 
not ill-defined areas, they are very well-
defined areas. Take Bastar. If you want to 
have railway line in Bastar, you hare to relate 
the 
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[Dr. W. S. Barlingay.] fare in Bastar State 
to the average income of a citizen there. The 
criterion that you have to take into considera-
tion the average income of the citizens of the 
country generally will not hold good. 
Therefore I strongly suggest that this 
variation should be made.    Are we going on 
up to six? 

THE VICE-CHAIRMAN     (SHRI    M. B. 
JOSHI): Yes, up to six. 

DR. W.  S. BARLINGAY:      This is with 
regard   to the income.    Now   I come to the 
expenditure side.   There, I would take this 
opportunity of pointing out that the Railways, 
as I said in the beginning, offer a great field 
for the training of our people.    Take for 
instance the question of spitting. You will all 
agree that spitting is a very bad habit.   Of 
course that habit occurs in almost every part of 
our country but it is    undoubtedly    a very    
bad habit.    Now I congratulate the Railways 
for this,    that    I observe    that during the last 
10 years or so spitting inside a compartment 
has lessened to a very marked extent,    and if I 
may say so, that is because of the fact that the 
Railways have put in all kinds of placards and 
so on.    They have been' very careful about 
this.    As    far    as possible they have 
discouraged it but then, they have not followed 
this up far enough.    Now take the    case    of 
a  railway platfrom.    You will     find that   
even   the   railway   servants   are spitting 
indiscriminately on the platforms    
themselves.    Now  I am    not surprised if the 
members of the public spit on the platform.    
It is a long long time habit and it will take 
some time for the habit to go.   That is true 
enough but then when the    railway servants 
themselves and when responsible officers of 
the railways spit on the platform, that    pains    
me    very much.    I cannot excuse them    for 
it and I feel that just like the habit of spitting, 
in the case of sanitary habits also, I would 
suggest and suggest very strongly, as strongly 
as I possibly can, that the railway servants, the 
hamals, the coolies and other menial railway 
servants ought to be trained to have 

sanitary habits. I am a great traveller, I have 
visited a good many places in this country 
and I usually make il a point to travel third 
class wherever it is possible to do so and I 
have observed that even the first-class wait-
ing rooms and latrines in them are used by 
railway servants. I don't mind that. That may 
be against the rules but I don't mind it. After 
all I consider them just as much human 
beings as we are but then when they spoil 
those latrines, then I have a grouse against 
them. They ought to see that these latrines 
and the bathrooms are kept absolutely clean, 
scrupulously clean. Here I come to the 
question of commodes. 

(Time bell rings.) 

Sir, I personally like to use commodes for 
individual use. How many minutes more have 
I, Sir? 

THE VICE-CHAIRMAN (SHRI M. B. 
JOSHI): How much time do you want? 

DR. W. S. BARLINGAY: I want to have at 
least 10 minutes more. 

THE VICE-CHAIRMAN (SHRI M. B. 
JOSHI) :    Have five minutes more. 

DR. W. S. BARLINGAY: I will try to keep 
within that limit. Take the European type of 
commode. I must say that I like that system 
for individual use but I say with some sense of 
responsibility that even the best persons in our 
society don't know how to use a European 
type of commode. If you use the commode!—
I am not talking of you personally—and I go 
after you, then I have to be first of all your 
bhangi before I am in a position to use the 
commode. There is a world of difference 
between things which are meant for individual 
use and things which are meant for social use. 
A leper tomorrow may use that commode 
which I am supposed to use afterwards. That 
makes a difference. I therefore suggest and 
suggest as strongly as I can, that in the present 
conditions of India the social use of 
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this European type of commode ought to be 
discontinued and discontinued as soon as 
possible. 

Then I come to the structure of latrines. I 
have been writing to your predecessor time 
and again that the present structures of latrines 
are not really as may be desired. I have 
pointed out two things. I have pointed out that 
these latrines in the third class should be as 
good, if not better than the latrines of the first 
class. Now it is just the other way round. The 
other day I was just sitting at home and my 
wife served us meals. I was sitting with some 
children. Because I was the boss of the family, 
my wife gave me a big thali and so far as the 
children were concerned, she gave them small 
thalis. I was really surprised that that should 
have been so but that is the custom in our 
country everywhere. We always treat the 
under-dog in a wrong way and so far as the 
superior person is concerned, we want to give 
him every possible facility. It should be the 
other way round. Now I wish to say this that if 
the hon. Minister will see the correspondence 
that I have had with his hon. predecessor then 
he will find that I have suggested several 
things which ought to be looked into and I am 
prepared to have discussions with him 
personally on that matter and I am prepared to 
make suggestions in a concrete way. It is not 
possible to demonstrate the whole thing here 
but I would say this that these latrines have no 
human proportions at all—very few of them 
have any human proportion—and that can be 
demonstrated. 

In the same way, with regard to these 
various fittings, I have got two complaints 
against them. I always travel from Nagpur to 
this place. I will say without any fear of 
contradiction that there was not one single 
occasion when I found all the fittings in 
perfect order. There was always something 
wrong somewhere, the pipes were missing or 
the cocks were missing or there was 
something wrong with the flush, or there was 
something 

wrong with the bulb or something wrong 
somewhere and every time I had to complain. 
Sometimes it came to this that I had to pull the 
chain of the train. Usually I don't indulge in 
that although I have got a lot of grouse in 
these matters. But, Sir, that shows the 
mismanagement on the Railways. I am not 
suggesting that the Railways are more 
mismanaged than other departments of 
Government. I am not suggesting that. 
Nonetheless, after all efficiency has got to be 
measured not by averages, not by figures but 
by the way it affects the common man in the 
country. 

(Time bell rings.) 

Since there is no time I would say only one or 
two sentences and finish. I am told—I speak 
subject to correction—that so far as Khandwa-
Hingoli line is concerned, there has been a lot of 
difference between the estimates that have been 
accepted by Government and the tenders which 
have been offered. I am told that the I differences 
are tremendous. If that is . so, Sir, that shows that 
there is something wrong somewhere, that the 
department is not functioning properly. I would 
urge the Railway Minister, Sir, to look into this 
matter. 

Then so far as new lines are concerned I 
have already suggested to you, Sir, that we 
ought to construct and we ought to give a 
relatively higher priority to new railway lines 
where they are absolutely necessary. We 
ought to construct a line, Sir, between Latur 
and Latur Road. Latur is on the Barsi Light 
Railway and Latur Road is on the main line. 
There is a distance of only ten or eleven miles 
between these two places and if that line is 
constructed it will mean immense  
convenience  to  the  public. 

Sir, there is a lot of other things which I 
wanted to say but then, since there is no time 
and since I do not want to take the time of the 
other Members I think it is much better for me 
to sit down at this stage. 
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SHRI SONUSING DHANSING PATIL 

(Bombay): Mr. Vice-Chairman, I generally 
welcome the Railway Budget and while doing so 
I want to make a few observations. It has been 
said to the credit of the Railway Administration 
that the Railways are very sound in their 
finances. I differ from this view. The Railways 
are consuming the greatest share of the capital in 
the country's income. The Railway is having 
about Rs. 1,200 crores as their capital at charge 
and another Rs. 1,225 crores is to come to their 
share in the Second Five Year Plan. Looking to 
the whole administration as a business 
proposition, one has to see whether it is run in an 
efficient manner, because it has been said by the 
Planning Commission, in their observations, that 
they are among the main foundations on which 
the national economy rests. They provide a 
service which must be safe,— economical and 
efficient. As far as these tests are concerned, we 
have to analyse whether the Railways fulfil these 
tests. Whether they are giving proper dividends 
to the General Budget, dividends which are very 
badly required for the fulfilment of the country's 
Second Five Year Plan. The position of the 
funds which the Railways hold in three different 
accounts shows a little bit encourag- 
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[Shri Sonusing Dhansing Patil.] ing build-
up, but even then some of the funds are 
withdrawn and they are kept not at a very 
encouraging level. At the same time, the 
Railways are going ahead with an ambitious 
plan; the plan really should cater to all the 
needs of the third class passengers who are in 
great number. 

Much has been said in this august House 
about the amenities and the overcrowding in 
trains; the third class passengers are to the 
tune of 125 crores, a year. What is their condi-
tion? Has overcrowding lessened in the trains? 
No. If overcrowding is an offence in India, it 
is everywhere except on the Railways. 
Railways do not come under the clutches of 
the law of overcrowding. And if the traffic 
potentialities are very great, if we are not 
catering to that immense traffic, and if 
overcrowding is the order of the day in the 
Railways, should we not expect; better profits 
from the railways, because it is a monopolist 
concern? It is the biggest nationalised 
undertaking in the country. The dividends 
which are now worked out show from 4'7 to 
5'2 per cent. 5-2 per cent, is the proposed, 
anticipated dividend, but up to this time it has 
worked out at 4- 7 per cent. When money is 
scarce in the market, and when we are too 
short of funds for building the nation itself, it 
is high time that the railways, which have got 
an experience of a hundred years as a business 
concern, gave us better returns. But according 
to my humble opinion, the Railways are not 
giving that much revenue to the General 
Budget as it ought to give. If the capital at 
charge is taken as Rs. 1,200 crores and if 5 per 
cent, dividend is worked out, what do we get? 
We get a little above Rs. 40 crores, about Rs. 
43 crores towards the general revenues. It 
ought to give at least Rs. 60 crores. If this 
proportion is worked out, what are the 
accumulated interest charges or dividends that 
we have to receive from the railways? Of 
course we see that the Railways have made 
some advance in providing 

platforms, waiting rooms, drinking water, and 
so on and so forth. But even then, we see 
certain trains running from Delhi to Bombay, 
for example, the Pathankot Express and the 
Punjab Mail are always overcrowded. If we 
see the rush of passengers in third class, then 
we are hardly prepared to believe that the 
railways have made any sort of a progress. The 
third class overcrowding is still going on, so 
much so that the ice vendor's compartment is 
openly used as a sort of a relief compartment 
which is available on paying a certain 
premium to the ice vendor. His main business 
is not the sale of soda water or lemon water, 
but to receive passengers and make money out 
of it. It is an open secret. The whole Railway 
Administration knows it. The checking staff, 
the ticket collectors, or the crew, the Police 
take resort to the ice vendor's compartment 
and so also the needy persons. Those who 
have to travel a long distance by third class, 
they usually take resort to the ice vendor's 
compartment. If that is the condition, then we 
have to think seriously about the impact of 
traffic on third class compartments. So long as 
we cannot cater to the genuine needs of third 
class passengers from whom we get the 
highest revenue—of Rs. 105 crores on account 
of passenger fare, much of this, at least 80 to 
85 per cent, of it, comes from the third class 
passengers,—this leads one to think seriously 
whether the Railways have made any progress. 
We have been supplied with several facts and 
figures in regard to travel and the headway 
made by our railways in comparison to the 
Railways in other countries. Our railways did 
make headway, but it remains to be seen as to 
whether, according to the proposals made in 
the Second Five Year Plan by the Planning 
Commission, we have opened out new 
railways in certain tracts where 
communication is most difficult. As my hon. 
friend, Sardar Budh Singh pointed out, as our 
friend from Assam pointed out, have we 
explored the possibilities of linking those areas 
by Railways, have we started opening 
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out of certain tracts in those needy areas? If 
that is not done, then it remains to be seen 
whether the Railways have worked to the 
satisfaction of the public at large. 

There is under-utilisation of our wagons; 
there is under-utilisation of our engines; there 
is under-utilisation in the turnover of several 
bogies. And if that is not adequately looked 
into, then it remains to be seen whether these 
big officers who dr^w Rs. 4,000 or thereabout 
are the persons who properly manage this 
concern. There is a big list of these top offices 
and I am surprised to see it and it is com-
mented upon by several friends that the 
Railway Board which according to the 
Railway Constitution or according to the law 
is a supreme body, which governs and 
controls the whole railway administration—
beyond the votes by Parliament no other 
person has got any sort of control over this 
organisation. The Railway Board is a legacy 
of the past. It is a matter of serious concern 
whether the Railway Board should continue 
as it is or it should be modified in such a 
manner that more and more non-officials 
should be associated with the Railway 
administration. In a very big national 
undertaking like the Railways unless and until 
we have the confidence of the people behind 
it, no bureaucratic machine can work it to the 
fullest satisfaction of the public. The Railway 
Board mainly consists of the official 
bureaucracy. Should it govern our destiny or 
not is the question. My own view is it should 
be associated with men from the public who 
really enjoy the confidence of the public. It 
should be more and more democratic in its 
constitution. 

Then, Sir, there are several things to which 
I would like to draw the attention of the hon. 
Minister for Railways. It has been said by the 
opposition that the labour relations in the 
Railways are not impartial and smooth and 
there are cases of victimization and some 
discrimination is made on political grounds. I 
would point out to    my hon.     friend,    Shri 

Bhupesh Gupta, that his union men or 
whatever union men they may be, have 
resorted to illegal strikes and about two lakhs 
and more days were wasted. It has been 
always made a point by the trade unionists 
that unless and until the labour relations are 
kept according to their satisfaction, peace and 
amity will not go on. This is a trick played by 
the unionists, because they have to create 
politics out of it. And my friends of the 
opposition who are masquerading themselves 
as the new democrats of the twentieth century 
have to see that the unionists inculcate a better 
sense of discipline and responsibility amongst 
the employees—the nationalised concern is to 
go smoothly—and they do not create any 
problem among different categories of labour, 
taking into consideration the overall level of 
incomes in the country. The railway labourers, 
right from the gangman up to the porter, are 
all well paid. They are paid more than the 
average primary teacher and village labour 
and if that is the scale of pay there, then it 
creates a sort of disparity of income in the 
society. If the railway workers are paid too 
much, then the other labour like agricultural 
labour feel that they are having a 
disadvantage. They are not inclined to work in 
the fields and as such they migrate to the 
big industrial towns .................. or by some 
surreptitious method or by resorting to 
corruption they enter into the services. 
Corruption in railways is notorious. Take the 
P.W.Is. and the Sub-P.W.Is., the Resident 
Engineer's Office staff, the Division Office. 
What is going on there? Corruption and more 
corruption, Moreover, it is very surprising 
that in the whole planning of the Second Five 
Year Plan or the First Five Year Plan the 
people are not associated with the planning of 
the Railways. It is a department' by itself, it is 
an administration which is not open to the 
public. It is one of the few administrations 
which are not taking any co-operation from 
the public. Whatever committees they have 
got, for example, the Regional Committees, 
or committees of passenger users they are 
purely  advisory.    Sir, 
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[Shri Sonusing Dhansing Patil.] the 
planning in Railways does not start from 
below, and it is the kernel of the Second Five- 
Year Plan that the planning must start from 
below, but that is not done in the Railways. 

Several suggestions were made here by my 
friend Shri Deokinandan Narayan. I endorse 
all of them. They are such suggestions 
regarding matters which can be immediately 
judged by a person with open eyes. There are 
several amenities which are still to be 
provided for on a large scale for example, the 
simple question of providing drinking water 
on the Railways, and simple sheds. That is not 
also looked into at several places. The patent 
system which is resorted to in the Railways 
for drinking water even at big junctions is a 
bucket or Matqa-Trolley though they have 
lately supplied some water coolers. The *mat-
qawalla' goes round, he has one pot only to 
draw water from the matqa and all passengers 
have to take water by resorting to their hands. 
In this process much water is wasted, and the 
man cannot drink properly. Cannot the 
Railways look into these things and supply 
two glasses? This is a dire need. I have made a 
specific note of this small fact on the Poona 
station. Not even pots are supplied. Whenever 
a person goes with a complaint to the station 
master, he feels that something is going to 
happen and he refuses to co-operate. He gets 
nervous about the complaint. This sort of 
attitude must go. At least the elementary 
necessities of passengers like drinking water, 
shed, lights, etc., should be provided quickly; 
leave aside fans in the Third Class or a few 
other amenities like air-conditioning in the 
Third Class. There is also disparity in 
amenities to the passengers. The Railways 
have got about 10 lakh people working. What 
is the amount provided for their amenities as 
against 125 crore people travelling? For the 
amenities of the travelling people it is only 
Rs. 15 crores, whereas for the amenities of the 
railway staff it. exceeds this figure, it is much 
more than this Rs. 15 crores.    If this is the 

planning in the Railways, then one has to say 
whether the railway is meant for the 
bureaucratic machine or it is meant for the 
public. This bureaucratic mentality should go 
and the disparity between passenger amenities 
and staff amenities should be removed. Sir, 
the Railways are spending more and more on 
the pay and allowances of their staff, I have 
no grudge about it. They must also have a 
decent living. But while considering that they 
must not forget that the third class passengers 
are their main source of income. 

Now, Sir, the Railway fares are proposed to 
be increased by an ingenious surcharge. What 
a tremendous amount of psychological effect 
it will have on the travelling public! As some 
friends have pointed out and I am also in, 
agreement with them that if the first slab of 1 
to 20 miles or 30 miles— whatever may be the 
figures, which comes to be suitably adjusted—
if that can be exempted from the surcharge, 
then there will be a great relief and a great 
psychological effect on the travelling public 
that they are not being unnecessarily fleeced. 
Now an impression is being created in the 
public and the political parties will make 
capital out of it, that Government is going 
ahead with taxes in all directions. (Time bell 
rings.) So, Sir, I would earnestly request the 
Minister for Railways to drop this sort of step 
viz., the surcharge on the first 30 miles which 
is not going to bring more revenue. I will only 
make this suggestion that if third class 
passengers travelling from 1 to 30 miles are 
excluded from the surcharge, except in the 
suburban traffic, then there will be hardly any 
grudge against the proposed surcharge. If that 
is not done, it remains to be seen whether the 
Government goes with the people and people 
actively co-operate in the Gev-ernment's 
measure for taxation, because after all public 
co-operation is the greatest thing in getting 
taxation proposals through. 

With these remarks I support the Budget 
proposals with the modifications I have 
suggested in my speecn. 
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SHRI J. S. BISHT: Mr. Vice-Chairman, I 
am really grateful to you for having given me 
this opportunity at this tail end of the day to 
speak a few words on the subject. I have had 
an opportunity of speaking on the Budget 
when it was presented in March, and I then 
made my observations with regard to the 
general broad lines of policy. 

Before I begin speaking on these details, I 
wish to bring certain local complaints to the 
notice of the hon. Deputy Minister, becausje 
the time is very short and it is quite possible 
that in the hurry at the end of the day I may 
really forget about them. The first thing is that 
I must remind the hon. Minister that it was 
definitely promised that the bit of line between 
Rampur and Haldwani would be connected in 
the Second Five Year Plan. A survey was 
made and it has been completed, in fact the 
report says that it is about to be completed. It 
is hardly 38 miles or 40 miles, very short run. 
As you know in the First Five Year Plan we 
never had any share out of your Railway 
budget, and if you deny us m the Second Five 
Year Plan, it means that for a full period of ten 
years we go without even an inch of rail. It is 
really very strange because we were told when 
the whole Second Five Year Plan was under 
discussion that considerations of regional 
requirements will also be taken into view, and 
in an area which is so much lacking in 
communications, especially m rail facilities, it 
is highly imperative that this particular bit of 
line should be attended to in the Second Five 
Year Plan. I would request the Minister of 
Railways to give priority to this particular line 
which has been hanging fire for decades. 

The second point is a smaller point. On our 
representation a small shuttle train was run 
from Bareilly to Bhoji-pura. The Lucknow 
Express on the broad guage runs from Delhi 
to Lucknow, and Bareilly is an intermediate 
station.   I think that the broad 

guage line train, the Lucknow Express, 
reaches Bareilly at 3 o'clock in the morning. 
But the tragedy of it is that, whoever has 
managed to draw up the programme, the 
shuttle tram leaves always a few minutes 
before this Lucknow Express reaches Bareilly. 
Why is that' so? What is the fun of having that 
shuttle train if the passengers going from 
Delhi, who are not able even to sleep and who 
hope to get down at Bareilly at 3 o'clock in 
order that they may be able to catch that 
shuttle train, miss that train. Some 
arrangement should be made that the 
passengers of this train are picked up by that 
train so that they can catch the Naini Tal 
Lucknow Express that runs from Lucknow to 
Kathgodam. The difficulty is of course that 
this is controlled by the Northern Railway and 
that particular line is controlled by the North 
Eastern Railway. I do not know how much 
non-co-operation there is between these two 
particular regions, but I think it is the job of 
the Central Railway Ministry to see that this 
sort of non-co-operation is discouraged, 
because the travelling public suffers, and that 
some sort of coordination is arrived at so that 
this little amenity is availed of by those 
people. 
The third local grievance is that there is a 
railway-cum-road bridge, at Moradabad, a 
very big bridge, but unfortunately, whoever is 
in charge of arranging the timings of that 
bridge, it so happens that sometimes the 
motor traffic is held up for two hours or three 
hours or even four hours. So, I think that this 
too requires a little co-ordination. If they try 
to stop the motor-vehicle traffic for as short a 
time as possible taking into consideration the 
requirements of the railway trains, it will add 
to the convenience of the public, because, 
after all, it is the same public which is moving 
by the road or by the rail. A little co-
ordination on the part of the roadways of the 
Uttar Pradesh Government and the railway 
authorities at Moradabad will  go    a    long 
way  in 
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L»nn j. a. tsisnt.j creating this facility, 
especially in this summer season when so 
much traffic from this side of Meerut and 
everywhere is going up to those hills and 
going in their own cars. The traffic is held up 
merely because the bridge is closed, although 
the train may be coming an hour or two late. I 
hope that the hon. Deputy Minister will look 
into this and give this facility. 

Coming to this particular Railway Budget, 
there is one point on which I wish to be 
enlightened. This House is seized at present of 
a Bill to provide for a Railway Protection 
Force. Now, we know that there is a Watch 
and Ward Department with the railways. Will 
the hon. Deputy Minister enlighten us as to 
what the strength of that Department is and 
what the annual cost is and secondly, whether 
the Railway Protection Force will be in 
addition to that or will be a completely new 
Force. 

THE DEPUTY MINISTER FOR RAIL-
WAYS (SHRI SHAH NAWAZ KJIAN) : It is the 
same Force. 

SHRI J. S. BISHT: That is the same Force. 
But is the present strength of the Watch * and 
Ward • personnel 36,000? 

SHRI SHAH NAWAZ KHAN: No, it will 
go up to about 40,000. 

SHRI P. S. RAJAGOPAL NAIDU: But the 
present rate of pilferage will continue to 
remain. 

SHRI J. S. BISHT: That is what 1 am 
coming to. This Table shows that the claims 
of the third parties that are paid annually go to 
the tune of Rs. 2^ crores. This is apart from 
the pilferage of the railway property which, I 
believe, is in the neighbourhood of Rs. 1| 
crores or something like  that. 

SHRI P. S. RAJAGOPAL NAIDU: Rs. 4 
crores. 

SHRI J. S. BISHT: Rs. 4 crores is the total 
of Rs. 1\ crores paid to the third parties who 
claimed from the Railways—and the 
Railways have to pay them—and about Rs. 1J 
crores which is of the Railways, which they 
cannot claim. 

SHRI P. S. RAJAGOPAL NAIDU: 
Including Rs. 4 crores. 

SHRI J. S. BISHT: I do not know if this is 
correct, but if that is so, we are now to foot 
another Bill for Rs. 2\ crores for the Railway 
Protection Force. And the hon. Deputy 
Minister has just told us that the same Watch 
and Ward Force is to be converted into a 
Protection Force. How do we stand to gain? 
We lose Rs. 4 crores on that way and Rs. 1\ 
crores this way. If the pilferage is to go on and 
we are really to pay Rs. 4 crores, can't we at 
least save this Rs. 2J crores? It is no good. 
Because these people seem to be sharing it 
between themselves—it is somebody who is 
pilfering and somebody who is claiming from 
the Railways. There Should be some real 
improvement in this direction. This amount of 
pilferage which, I believe, was about Rs. 4 or 
Rs. 5 lakhs before 1939-40—I am speaking 
subject to correction; my idea is that it was 
about Rs. 3 to Rs. 4 lakhs that was paid by the 
Railways—has gone up to about three to four 
crores of rupees. There is no sense of 
proportion. 

SHRI P. S. RAJAGOPAL NAIDU: Eighty 
times. 

SHRI J. S. BISHT: One can understand this 
during the war-time when everything was 
controlled; cloth was very expensive; oil was 
expensive; steel was expensive and foodstuffs 
were not available. At that time, there was this 
great temptation to steal and pilfer and sell the 
goods in the black-market and make good 
sums of money. Now, after the abolition of 
rationing, and the opening of the free markets, 
there should be no further temptation, unless, 
of course, the Watch and Ward forces are 
hand in glove with those people who are regu-
lar  agents  of    the    black-market,  to 
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steal and then sell them at some greater profit. 
So, merely creating a Protection Force will 
not' help us very-much. I think the hon. 
Minister will have to take some special steps 
in this direction and personally, I think that, if 
this whole matter were turned over to the 
regular police department, they will be able to 
handle it much better than having this sort of 
a' semi-police force of your own, without 
having the advantage of the skill and the 
special technical qualifications of the regular 
police officers. You do not call it police force; 
you call it a Protection Force, but actually it is 
a sort of police force. And, instead of having 
this, if you make that much of a grant of Rs. 2 
crores to the State police force to take over the 
whole thing or if the Central Police Estab-
lishment takes over the responsibility, I am 
sure they will handle the job much better than 
your own Protection Force. Your railway 
police do not know the intricacies of the 
thieves; they do not know who are the crimi-
nals outside the railway line. I mean, if you 
have the C.I.D. to co-ordinate their activities, 
this sort of a thing will be put down, with 
much better results. Of course, you are 
making an extra grant to them. You can try 
this. I personally think that you must give this 
job to those who have spent their whole lives 
in tracking down these criminals and who 
know these things much better. 

There is another point to which I wish to 
draw the attention of the hon. Deputy 
Minister. I find that your recruitment of the 
Scheduled Castes Scheduled Tribes and 
Anglo-Indians is much below the level 
prescribed. I find here that the worst offenders 
in this respect are the Railway Public Service 
Commissions of Allahabad, Bombay and 
Calcutta. Madras seems to have done very 
well. For instance, the number of posts 
reserved for the Scheduled Castes in Madras 
is 529 and they have selected 508 candidates; 
posts reserved for the Scheduled Tribes are 
139 and they have  selected   137  candidates    
and in 

the matter of Anglo-Indians, the posts 
reserved are 191 and they have selected 191 
people. Very good selection. But look at 
Allahabad. The posts reserved for the 
Scheduled Castes are 2,047, but the number of 
people selected is 331; posts reserved for 
Scheduled Tribes are 370, number selected is 
11 and out of 814 posts reserved for Anglo-
Indians, only 15 have been selected. 
Similarly, in Bombay, out of 1,357 posts 
reserved for the Scheduled Castes, 635 have 
been selected, out of 633 posts reserved for 
Scheduled Trihes, 47 have been selected and 
in the matter of Anglo-Indians, out of 720 
posts, only 36 have been selected. In Calcutta, 
out of 1,372 posts for the Scheduled Castes, 
718 have been selected; out of 612 posts for 
the Scheduled Tribes, 84 have been selected 
and out of 454 posts reserved for Anglo-
Indians, only 19 have been selected. So there 
seems to be a very great dearth of these 
people. I specially attach importance to the 
recruitment of Anglo-Indians because I am 
told that wherever they are put in they have 
shown a better sense of duty than others and 
they act as a good example to their fellow-
workers. I think this should be stepped up and 
we should try our best to recruit as many 
Anglo-Indians as possible because they are 
also the citizens of India as any other people. 

Then there is another point in which the 
Railway Administration does not seem to 
have made much progress, that is, checking 
ticketless travel. Still, the number is 7 million. 
That is the number of people who have been 
actually caught and the money recovered from 
them is Rs. 1,40,00,000. I do not know the 
actual number of people who were not 
brought to book. So far as the Railways are 
concerned, I think these are the people who 
were caught by the travelling magistrates. So, 
I should like to know what has happened to 
the railway magistrates. Has a permanent 
cadre been created for them or are they still on 
a temporary basis and are kept for three years? 
This is a permanent requirement of the 
Railways.   If you want to 
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[Shri J. S. Bisht] check ticketless travel 
which is creating trouble, these railway 
magistrates should be absorbed into a sort of 
permanent cadre. Only when they have some 
security of service, some sort of promotion 
and have got a stake in the whole matter, these 
things will improve. But if they are kept only 
for a short period of three years and so on, 
they would be hand in glove with the ticket-
collectors and ticket-checking inspectors who 
connive at this sort of ticketless travel, or 
course, with some profit to themselves. 

(Time bell rings.) 

Sir, I request you to give me a couple of 
minutes only, because I want to mention one 
particular point and that is the number of staff. 
The number of staff is very high. We have got 
about 10,23,118 people on the railway staff to 
run 34,000 route miles. It is rather very heavy. 
If you compare this with the American 
Railways who have practically the same 
number of staff for about 2,25,000 route 
miles. I am not in favour of retrenchment, 
because we want to create more employment. 
But when you expand your Railways, you 
may absorb them there. But, however, I feel 
that the number of people employed is rather 
too high and that is what is responsible for this 
very high cost. It is costing us about Rs. 148J 
crores in their salaries alone and as compared 
to Class I and II, it is only 3,000 people, 
costing Rs. 3,30,00,000 annually. It is this 
class III and class IV which is over-staffed 
and which is costing us a very huge amount. 
You may employ them anywhere else, but I 
believe you must economise on that account. 
(Time bell rings.)  Just one point more Sir. 

I agree with the view that the Railways are 
not really making a good profit out of the 
investment that belongs to the nation. 
Actually they give us only 4 per cent, on the 
capital investment, and it should be remem-
bered that that 4 per cent, includes the 
interest. Out of Rs. 43 crores that comes to the 
Central Revenues Rs. 37 crores and odd lakhs 
goes by 

way of paying interest. Only Rs. 6 crores and 
some lakhs goes to the Central Revenues. Just 
imagine, Sir, Rs. 6,07,00,000 on a capital 
investment of nearly Rs. 1,000 crores! This is 
not a balance-sheet which can be approved 
by> any company or a corporation run on 
business lines. I therefore hope that something 
will be done in this respect. 

Thank you. 
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MESSAGES FROM THE LOK SABHA 

I. THE    RESERVE    BANK    OF    INDIA 
(AMENDMENT) BILL, 1957 

II. THE    STATE    BANK    OF     INDIA 
(AMENDMENT)  BILL, 1957 

SECRETARY: Sir, I have to report to the 
House the following messages received from 
the Lok Sabha, signed by the Secretary of the 
Lok Sabha: 
I 

"In accordance with the provisions of 
Rule 96 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, I am 
directed to enclose herewith a copy of the 
Reserve Bank of India (Amendment) Bill, 
1957, as passed by Lok Sabha at its sitting 
held on the 27th May, 1957." 

II 

"In accordance with the provisions of 
Rule 96 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, I am 
directed to enclose herewith a copy of the 
State Bank of India (Amendment) Bill, 
1957, as passed by Lok Sabha at its sitting 
held on the 27th May, 1957." 

Sir, I lay the Bills on the Table. 

THE VICE-CHAIRMAN (SHRI M. B. 
JOSHI): The House stands adjourned till  11  
A.M. tomorrow. 

The House then adjourned at two 
minutes past six of the clock till 
eleven of the clock on Tuesday, the 
28th May 1957. 


